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(Compensation Insurance) Bill

Page 9, line 38,

for “five” substitute “eight”. (5)

Mr. Depuiy-Speaker: 1 shall put
the amendment to the vote of the
House.
The amendment was put and

negatived.

Mr. Deputy-Speaker: The question

1s:

“That Clause 16 stand part of
the Bill.”

The motion was adopted.
Clause 16 was added to the Bill.

Clauses 17 to 134 were added to the
Bill,

Clause 1, Enacting Formula and the
Title were added to the Bill.

Shri Raj Bahadur: Sir, I move:

“That the Bill as amended be
passed.”

Mr. Deputy-Speaker: The question
is:
“That the Bill, as amended, be
passed.”

The motion was adopted.

14.59 hrs.

PERSONAL INJURIES (COMPEN-
SATION INSURANCE) BILL

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi
Raman): Sir, I beg to move:

“That the Bill to impose on
employers a liability to pay com-
pensation to workmen sustaining
personal injuries and fo provide
for the insurance of employers
against such liability, be taken
into consideration.”

Mr. Deputy-Speaker: You may
continue your speech tomorrow, We
shall take up the next business now.

15 hrs,

MOTION RE: REPORT OF STATE
TRADING CORPORATION OF INDIA
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g
3 5% gw 4 == far onfow fear o1
fr a2 <9 230 § OF R & @Y #
FH OFT X A OGN FOAER R
Ta-fET &1 A S 4 a1 g
MR FW § AR ATl JATE
I 4 1 ' Ifer srerEm
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[=t 7o @vo fadt]
& 3§ 9 gu I | A fawm &
# 7o o afe 9= it X e 3
FIRERET T a&GHT FT F=AT A AW
IGHT ATTEST  TATHT ISV |
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sean afufy (TEiveE w3 A
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Tz faiid qes9-%3 # AR ame
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for €t & | 78 919 a@%r & I aewrenA
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SYguT 7 39 ag 97 fF @z 3w Fe
TRY & F19 § 3® gfg # & TE
TF A F¥ S AL GWOT F TS I &
AT § A W I R AT ¥
g mies X & 0 T w1 fF
AfusTL 39 #T qgy g grH TE
gar a1 | afz uEwes wdt #1 free
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T mfs | g avg Wt as i
T ST 97 4 Fg @7 41 5 3@ AW
T =7 FE I@ 5 FORAT ATH-
ST & § WA, g F7 A, S0 7
AR FTE uIgEl F F=H AW WK F
frata ox faae w3 1 a8 3@ f& &1
TR FT ATHIS 3T ¥ T I« T
R FT q6ar § ? Afew <7 2fer
FORYA fara auf & wifga @ifg &
faeg o= Fgar wrg | S fE
TEEE FR & oarfas gfgaeT F
qes 3937 qq ® fomr @ i srarm
O F T o@l ¥ W yaw Far
TAT FET IW FI FIE HEwAESAT A A
AT FUY T I F FOREA ¥ 0
it senfira Y w17 & 1€ @ie fav
fa=gt & awt & ofoam #c &= & #1907
ToF1 aul 7 T wfaq feAr o,
I T 9 SN FHET F EHE A2
% @ T 9 R AT oy e
ey & faar FTiyE 3 goAr qafq
fafa &1 g7 aemr § # wq Aifas
Tevdl § 99 F gt e § 1 sarEw
F for fom Afg A amon sroew #
F WE A Iq F qw W) FT F
aZt a1 AR e € 99 Wi F S
FT, ATRA ¥ e faaww 9 & fog
a1 39 ¥ A9 F4 & fow o @y
Fr s o | AT e SRR
J HTAIS WX FT w1 A AT W) A
2 F IR FT T g9 Fiqwa:
SEFEAAZ

g TF AR F1 FA A dF T
T § +7 @WrE #9Q@ § | we 2few
FROITA TF FIHI F g ¥ Y W@ &
fog ¥ Tog & TS, gAR 3w ¥
RN 1 A9 Y | AfHA 99 g7 T4 a7
F1 3@ & 5 @ FH1 §, TR AR S
gray ¥ weHw W § f5 3w i
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e foar | & wwear g 5 &9 avaw §
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g1 | 9gN 39 &1 "o 5 a1 g3
T g | fd T? 5w A S aqerrar
AT & 99 H 77 aaarar a4t @ fF et
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F g, a7 we e s §
fomm ww § 9% fr wwafee 3w,
zanfy, e & g gaR [ ¥
TR 3 F1 92 W A TE 5 1 e
FAIfsEe & fageor & &4 &1 ot
frFrem #1 F ww F fagg #X fa
€ 1 faala & 9 T #7 ofr @y
FT AT FEI TE & | GTHTC FF FOT O,
HR QET qeTEl ¥ el B e aue
M 39 F syaforq faa<or a7 sqaem
#1 gfee § @y gu wrate w<AT wEAr
3w & iR faawor &Y sggewT Wt 5w &
TR F & 9% ) sAfgw &) gfer §
= fouw sep ¥ wmm, iy
YA At fagwwr mifs & sgee
FA T FW N @R I fw
g e e @ fRw 3 ) g ®
TO §1 aF I qee A et A
ST FRARIA F gL F oA §
X a1 € g 7g yaeqr 1 @ fF gy
FEIHT 1 o F19 39 faar sg v R
#1 frafa s aafes aeat & agv
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¥ emar g =W aw § g
fw g ¥ @ famfd & FF 99
FT TgT WA IF AAA gU A W
aifag &y @ § | IfwT arg & a9
Tga A G aw @ 0 § o
fex gran @ e ¢ fawrfar oedivem
FHET FT AT @A & o A g
gt foFar T @ 1 & ST ST A
wEeg & 5 w9 feuew F9Er #Y
fawifeat § & $w-3W 6@ § IOfw
g FEf AT A L AT AT IT H
FRO Fa7 § 7

w9 § we few FTOnReT
qFIeT § TF Q19 FgAT 91EAT § !
&z gfew FaRew 7 s 7w fwar
& o S fr qeeq-s A AR ¥
ATEH EHET & WK S9 A A 3 fau
FT9 ufygs T O F far & 7R
STfea 1 HIX &1 Tet e g 5 &1
fF & gar § 5 afs srerew 7 §
FUT &1 9w fagamn § afea gad
IF 99 gH @ § g1 Wi 95T &
fF38 ¢ FUS & § ¥ &S T WA
naTq o fagrs feem Sa 7 w9 & st
o FLITE | 3 R FUS FTATH
at oF fogrs s 1 gER g
T § wmar § 1 afw g s s gt
¥ T a7 Q) SATET SR FET I
& | § ag s Agm 5 oaw e
2T FTORTT F o7 F FTLT T
FI AT ATH AT 74T 9 TAN AGF §
& 99 & e nfys o7 9T 9T @
fomafr e @ & ? s R g
TOAT & 99 &7 faa<or W ST TS 4
grad fF g f6T few @19 A o
fFT g arae ST F T A ;T
g ? o Y gs awgAEl A aqr
G FT W F VAL &AT W@ IZ
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[=fr 7o @0 fradi]

fasma A g s & 5
W ¥ gew awgHi &1 wfuw § @Ay
I IF T 9 ST Avfae § ofEa
w2z T FTORY #7197l a% § w4
guaTg g ag g rag Im A gaut F
fraaor #37 & faq & 1 wTgde G4 F
FH ¥ mgmdr g ¥ fad €
AR oA wR qfg F S F o
w7 g, wfnat § 3as ofa & 47 7%
FI A F AT AT | GATHIGH IH
FT qET AZY AT 4R AARE K
FT AT A, A1 qg IAITF F:90 W
FE TET DALY T AT WEEA 7
T3z T FRERAT & G407 T qErg
I IO F7 oY, 39 qET o IRl A 39
&1 fo ad) fear @ f& AaTHT@IA Y
IEFT AT |

I Fgan ag & e w2 2few arat-
a7 F1 AT ITIMTAET FY 5T AL
FTAT Fifgu, F4itE fAsh sgwmafaat &1
T & Fa OF & ¢ WA g fF
§ wow fAsi o &1 &Y s | §Eg
3 e ew FERIA F T@OAT H}
wgfy safae & o fF 95 Tl &
1% FTATT FT FTH HAT FL F ag
FI-qIET FT AA W F 9@ 9
orA@ F gE AEIH1 A1 faafa aX
% | w1 fAei g Hrafaat w1 e
¥, THY gETA T98T ST A 9 | 9g
g1 § 5 9fF aE aw e Jw A
¥ 7ea W fa @ Y, wafaw wof-
[ A W I I qedt qT a4 )
gfg FRT A% A@T FI F FH
qegt ax faqer #1 R, T4AT AN qe
& meal 9X qfd #R, a1 F@T 4g TS
4 & fF 39 aegHl F 9 @9 AR
Td AR AW WX F FF-ATGTO FY F
e, a1 39 ¥ aAr g awgd, IfEa
T 9% far @& | QT A FXF FIOIRAT
A Y T AT &, 9% HeAw faarar-
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T ¥R ¥=4 FY Jg W=AT 92 fE
HLEHETO &7 § ) ST 99 &, 797 g9
q 39 ) Faw AAHEEY & fou w0
ST F Fqgafa & A7 ) afe S wge
g 3@ T T WAt & fF a9 &
g it 777 fear ST &, SW & AW Ay
sfe® @re ogan &, Y g arg a1 A
AIF g gFar g | (Interruptions)
g% FOT JAET R 89 9 T
= 0T

we e IR #1 Faer G
FELT F1 ATEL ¥ /AT Afegw, foe w1
& 3T FE FI, a7 G]7 TE FT FS |
<o afz g G 7= 8, o %1 aw
it 3T F FIAFRTA F, A7 TLIAT &,
T FHFART AFHTA ST F &, I7
FFY & q1 97 €A A1 AR F A
AT =feq | A aga o aeqd AEr
g fo &Y FRew age ¥ g @,
TIAIGF g7 IF F1 W H IqH F FHA
G | & o9 Y faamr a3y Ifqe # 1
IR Z | T FIE 9 FUT T AT
W%q&n—gmﬁgl (Interruptions)
TeFT & wiqaeq # #39 33 g9 &
gEqT &Y T2 @, Afh T AEied a5
FTAT FT Fi T wL | 7H favaea &1 F
gar 947 g fF a9 g .

Fifosw qar AN wATE |/ TA-
T FR /AT (A Aard )
AT qEET A9 & IO FUT Fg
w® &

=t wo o fgFat : a3 ag a1 |

=t wAAE W ag AW g

=it Wo o fg&qdY : e gw agr
X FEA G FT F@ET AT
A0E, A7 g FFAT § X @rear Ay |
FIT gH TgT T FTET a97 g9 & HIT
I ¥ fog g9 &1 &1 Frarew faw
gat g, a1 5T g7 argx & | anw
& @ 7
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Az 2 A w49 FE ©:
wUT T F gatwe g9 R g
29 W & fF s A AW e A
&7 gl F=u1 9T faear & ) afe 27 agn
9 A% FREW @, df w4 T 8w
watye # srew-figrawa g 1 99 2W
B F0T T AW F TEE FE
T W A wr A g R
B9 WYY AW A W FT@N 7 92T FL
R R IRy w4 F AW AGH |
984§ ¥ ag Fwgmr w@fwE gH
w AT gH Qe W E ) q@w ANt §
R TG S F7 fafa st &,
AfF ¥ awarw § fr mew-frian
# faan # g7 3 wuie Few A I
# s Fan g 5 9 A gE _W A
& gaar &, 39 F @W &7 far A
FTH FOMA AEAT WX I F grEd §
wrea-fadar o 1 g e
ST, AifF F TEEE a= & q |

15.14 hrs.

{Surr THIRUMALA Rao in the Chair]

& #q9 &1 &AW 3 q<w feAmEr
w1 a1 § fF @ FaRem ¥ sfEea
T FEA I BT I § | T HY a0
FWS I W BIAT AT T6HAT § | S gH
T FAT AT TR R®EIT
fd @ #=9 Yeaa™ FO Y A
sfraga & fau s FT0 Fgl IF
avigras fag ERn? (Interruptions)

e (TRR) : aEdT Ry
FEE FET & | WEAT §HRI & IAG-
T NG9 §98 P9 W e &)

= Wo Ao @y : T F14 ¥,
T falr SO A, a@ @ & &
wfgd f& axFR et & faqeafaar
FTAT W AT TR ALY FAT ATAT
935(Ai) LSD—T.
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afg =7 7 F & fe@gd, @) 79 a9 &
FEEmm A g fE ..

Y goA W ade (S oqer
) . awive A fewar &,
7z F faemr & )

et 7o w0 fgad : A7 IS A

gritfes & 1 ag WY AT ¥ WA T g
Shri Nath Pai (Rajapur): That is

its only attraction. Good paper is its
only attraction. Why are you against
it?

ot /o Ao fgdd (AR AW A A
T G TOT FWS AT AT § !
OF A R AAE §, 98 FF1 %
aFr F qF AG W | AT §
T® TR, T ANE T T |

ot qo Wo TS -
SREFETEAT |

ot Wo Aro fgdd ¢ A af, -
warfear ¥ ¥@ @Y, | HOR
T q, AF Far F argA F I A
TAE | I F AR A AR A R
TF ST, TAT FAfFeFes F A7fa® A
7z % ag TOT, I wF QA WA g
EfFmuam fasn  fF 7 ame,
AT TS G AT AEH | T IR IT Y AT
eI FETE € AT AN F T2 fadew
J Famn fF g TET O-aq §, Head AraET
F AT A FT WA foraT S AT
feT 97 w1 9T TG AT T )
s sl & g S99 w1 fawar
fear v | Aw @ e 9w W
frar amw g, feae G g,
g aa e g fFI I FWH
g W §F | WX qg 19 GG g, A
o & fF At AT T AR § www
TR |

I3 T FEATEIE T T g,
FOG AT X I T HEATRIL

(#T192) -
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[5ft are aTo fEad]

IR Y AT W B E | RN F
FTTE@ gAI 3w W o§w § WK Iw
=8 frem & wEiaTed a & € )
rofamm g frafls gnma &
AT AT §9F T, a1 N wEATRTE gw
LY AN § g g I AFA§
o 39 & fod 79 1 727 o™ =M,
aifs ag smaT s = @ o

AR ¥ 99 ¥ 97 9@ A 43
sEifgetm A wfeen
TV TRAT T AT FIA T THYFIK
€9 FIENIA F T @R | gW
gy 2 frod @@ Tesw §,
o % gw awTeTaTEr aen W qe-
I FIAT AT FLAT A §, 9g I
g T doct fF g® ey wreE Ay,
TR AT AT ST & A A Y,
freY avg #1 GEIfFE §, H;ife fow
T wEfaER & fear smr @
ar A w1 grf F7 3 a9 Tw@qr
& 1 afs aFES § gEy A I A
T T FI AT I FY IO F T4,
&Y FIIREA 1 THEA § QAT F 3w
T AR I F AW g 4F Fraifeg
F@ 95 5 T aFET § o af
d5 % | THEfeFR ¥ fm qay
SR W F 2F Q4 T § 1 N
arew R 5 e ¥ uwifaw #t
T w9 F fy a9 adfieg W)
FRIRT g AR AN H IH Y G &
fRar @ | wwfed Sw oW, W f
29 UF WS ST AR GHISETEY Sqaqeqn
Y T FET AR §, w7 EEE
enfyq 7 Sfaw g ! aft g, @
AT HAT 2 H IT F FIO q@qF |

I foe F R § oF a9 faaw
ara a8 & o ot awgd g7 7 " w7
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TE, 39 F1 U SE-ArE g 5w foid
¥ g fom it 1 fagfa far
T, 39 #1 WY fors foeam mam @ 1 e
7 fi #, sy et o foole &,
79 T F1 H1S faaeo 781 § f forer oot
9% 7g IS TS TE, A Fh § frgar
I IS AR A F SN ML, A I
T 7§ 1 ¥ faer g f oaf g
THIT AT AT HIA, &Y AT T2
fiF 7 ATIR I AT F oA o
&, a1 5@ gfie & fo mra & FF @ & dver
| & TATH FwTAT 7, arfw Faarfa
# Jaw mfs gFC wT A% | Ag 99 =
sfrder & 78 &1

# w7 Fan g o smdwy o wfvde
T FL, AR WA F W faw
w f& St S A AT & @
F fo THI 9T WATC AT, I FY FAA
T HAT &= GHT A FELH L TR
F AR ITHF AT A A F fwmAr
T W I A FTETEE 39 &
frw qe o= =1 1 afx & faawor @z
F Aama g, a1 uF A feafy g
A AT )

T 355 9g Y fF g T oA
frgtast #1 afas § ofes qw faqa o=
o7 o aTer FER ST A | T A=
¥ OF wHe R AHA A
7% 7 e faan man @ fF <if frafa &
FRHT FT IAEA-AT gAR 201 | wfas
¢, zafad g fagai § o= mew a&
frax & 1 g% =@ T A S FeAY
anfed fF #ar Froor & fF gt 3 §
A T IOT T &, ST F AT
T AfeE @5 gAT §, AHEE gEY
AT & | T AT, TS AR T
oifs 7ot § Seare FwT &Y qwr 2,
a fme gure Fer § IearRe 4 € awr
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Q wFar 3, enfF gw wow  frata
QT 9% 7

THo o Ho F¥ FE AMMAT H
@R A sfafacfes §4 & foF oy
&g qOA W F FTH FIR W 9T
T |y ¥ ol wr ar ) AfET T
sfadza & o dan & 5 @@l o=
sfafmifes &1 gmry @, FOREw ¥
g & 9 A § gt afea foar 3
FFAFW G aFa F | CHF AT A A
aFar g 5 ¥ #33  gwn, a8 ad
T aET L

=t wwd g o TE AW ar Ay

g

it Ho Ao fFadt : @9 THFRF
FgT G A E FTUAREA X @F A
ool & T A E 1T AT T FRO
@ 78 2 wFar & fF s e famr
I 9T AR M @ AR G A7
D oawa g fF N AW F 9§
I H AL A T A=Y A AT FHE
G feafq & & awgar g f5 Freaem
F gay & Ifew Ao § qEaw AW
aefmdl #1 ogam # o
AT T FTRARIA FT I FT ATEIHATHA
F AT AATES | TR R & A
% U IO g A O® O
ST FTOORTE SR F FE A AR
Fodrer M7 Arfg F1wTE TR TN
fs #1 = F0 1 afE @ F
g 91 g8 ot aaws € fF o 5.
mﬁwgaﬁﬁw%mﬁm
e AR 39 N @ O fF oFm oAy
IF q@A | TAT ;R FE W TH
FIH FT &, =@ F1 W A 770 *°Y fadiw
AR T e A anfew

20 ¥ & g € FgA AR §
fe T ot agg A o o iAo
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T afgd | T m e e
sAfeq # e § @, WIAF Aq=_r
X IRl F 1 eAA § T HIT I
FRORIA #1 faRiw ®9 § z2q a9
e 3T wifegd fF & Ay Y a
SATRT 4 FT F AT 1 HiOE AN
TEEM, I # afas A
AR HR FH Y F7 qIiow § F190 F97,
F1 Aafaft g § | W AR F WK
T foram ar @Y S TR I A
F gra # mfgs G AQAT AR T F
FTT #T A0 qEAT FG7 | AT Tg T
&9 At % faumr ¥ ge S f fashy
Farafat # ag & T FROREAE
BT AET I & W q g Fa AT
g fF S T 39l A A 8 98
HEY TEAT § SR HAARG 77 Y AT
Afemd et w7

& weat Ay & o gfqasa #
79 ¥ faamrd s F@T g |

Mr. Chairman: Motion moved:

“That this House takes note of
the Annual Report of the State
Trading Corporation of India
Limited, New Delhi, for the year
1961-62, along with the Audited
Accounts and the comments  of
the Comptroller and Auditor
General thereon, laid on the Table
of the House on the 4th Decem-
ber, 1962.”

There are a large number of
speakers and the time allotted for
this discussion is only two hours.

Shri Nath Pai: Two and a half
hours.

Mr. Chairman: Here it is put down
as two hours including the time for
the reply to be given by the hon.
Minister  concerned. Probably he
takes half an hour. But if the House
desires to sit for a longer time, it can
sit for another half an hour at the
most. It all depends upon the mood
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[Mr. Chairman]

of the Hourse then. I, therefore, re-
quest hon. Members to impose on
themselves a severe restriction of
time instead of my doing it. Shri
Indrajit Gupta.

Shri Sham Lal Saraf: On a point of
information. I want to know whether
you have jotted down the names of
hon. Members who are going to speak.

Mr. Chairman: Yes. The hon.

Deputy-Speaker has noted down
twelve names.

Shri Tyazi (Dehra Dun): There are
others also who are trying to catch
your eye.

Mr. Chairman: It was all done be-
fore I came.

Shri Tyagi: I bez to submit that I
take strong objection to this practice
which is being encouraged by the
Chair these days. Names or lists of
names are received and the old prac-
tice of hon. Members trying to catch
the eye of the Chair is practically
given up. I do not believe in submit-
ting my name in advance. I would,
therefore, claim that the basic right
of hon. Members must be uphéld.

Shri Sheo Narain (Bansi): I sup-
port Shri Tyagi.

Mr. Chairman: Though I may not
express concurrence with the hon.
Member, I suggest that the matter
may be put up to the Hon, Speaker
and the hon. Deputy-Speaker who
are really incharge of the business
of the House. I am a stop gap who,
of course, has a little flexibility and
discretion of his own to exercise ac-
cording to the situation. But still in
view of the restriction of time that is
given to this discussion I will try to
exercise my discretion.

Shri Daji; May I submit that this
practice was introduced at the sug-
gestion of Shri Tyagi himself. Shsi-
mati Savitri Nigam stole the -yes
every time from him and he com-
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plained. It was at that time that
this practice was introduced.

Shri Tyagi: I have been sticking
always never to give my name. I
always take a charftce and always
expect that the hon. Speaker would
take notice. I do not believe in lists.

Mr. Chairman: Shri Daji’s memory
is more keen than ours.

Shrimati Savitri Nigam (Banda):
Do we believe in the privileged
classes?

Shri Sham Lal Saraf; If Shri Tyagi’s
suggestion is acceptied, 1 wonder i; I
will catch your eye. So, at leasi our
two names may be put down in the
list.

Mr. Chairman: We will see how
things develop. 1 cannot bind my-
self to any strict procedure. Shri In-
drajit Gubta.

Shri Indrajit Gupta (Calcutta South-
West): Mr. Chairman, since the time
at my disposal is very little, I should
only deal with a few broad questions.
When discussing the  State Trading
Corporation and its activities, I think,
there is a tendency, or a possibility
rather, to fall into two misconceptions
about it. One misconception, I think,
is very deliberately being fostered in
this country by at least certain sec-
tions of the private sector who do not
like the idea of a State Trading Cor-
poration at all. The idea put forward
by this sector is that the State Trad-
ing Corporation is some sort of a
huge octopus which has come into the
field of trading and is gradually
squeezing out all the private trade
exporters, impgrters and everybody
from it. This. I think, is a totally
wrong conception and is a distortion
of the reality because the actual facts
are that out of a total overall trade
which this country has of between
Rs. 1,600 crores and Rs. 1,700 crores,
the value of the overal] annuai trade
that is, exports and imports  that the
STC accounts for is only 5 to 6 per
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cent. So, it should be seen in its
proper proportions. In 1961-62, the
year with which this Report deals, we
find that out of the total exports, the
value of which was Rs. 600 crores to
Rs. 700 crores, only Rs. 35 crores were
accounted for by the STC. Therefore
we should see this thing in its proper
focus and proper proportion. I, of
course, regret it very much but the
State Trading Corporation is still
playing a very, very minor and negli-
gible part in the total volume of the
overall trade of this ccuntry.

The other misconception which is
fostered, may be sometimes irom the
other side, that is, from the Govern-
ment’s side is this. It is not oniy a
question of beautiful quality of paper
on which the Report is printed to
which Shri Dwivedi has referred, but
it is a question of some very beauti-
ful self-congratulations also which
tend to give the impression that the
State Trading Corporation is a highly
efficient, streamlined and dynamic or-
ganisation and which is working very,
very satisfactorily. This also, 7 think,
is somewhat of a misconception. It is
true I feel that if the State Trading
Corporation is really to fulfil its pur-
pose, we would like to see it
work and develop as a sort of
a model enterprise. It should adopt
modern methods of business adminis-
tration, cost accounting, market re-
search and all that and it should at
least be relatively free in comparison
with the other Governmen¢ depart-
ments—of course, it is not a depart-
ment; it is a corporation—from the
type of topheavy administration, red-
tape, bureaucracy, malpractices and
corruption which unfortunately have
become a distinctive feature of many
Government ministries, departments
and governmental agencies. But, I
am afraid, it is a bit too early for the
State Trading Corporation or the
hon. Minister of International Trade
to make any such claim on behalf of
the STC, because it is a fact. Shri
Dwivedi has dealt with it at great
length and I do not wish to take time
again on the fact that the private sec-
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tor traders, shippers, exporters, im-
porters etc. do have to suffer to some
oxlent in the sense that the processes
through which the Stui Trading Cor-
poration takes them are really very
tortuous. You talk to any importer,
exporter or anybody iike that who is
dealing with the State Trading Cor-
poration and it will be found that the
same long zigzag rigmarole of bureau-
uratic procedure of endless references
o a case from one file to another
which take months on end before any-
thing can be passed through, the
same procedure, is repeated in the
case of the State Trading Corporation
also. There is a top-heavy adminis-
tration. There is a bureaucratic red-
tape procedure just as we find in
other sectors of the Government. As
for mal-practices, well, I have no time
to go inio various allegations and re-
ports which are abroad in the coun-
try about the State Trading Corpora-
tion. But I would just like to men-
tion two or three very disquieting
types of reports which have come to
my knowledge and I would like the
Minister, if it is possible for him,
when he replies, to try to allay some
of those apprehensions and those
anxieties. Well, he does not bother
to listen to me at the moment.

Mr. Chairman: I think he has given
you his ears.

Shri Manubhai Shah; Yes, sir.

Shri Indrajit Gaupta: I do not know
how. Anyway, this is what I was,
saying. For example, this report has
made a casual mention in one plne?
of a very large export of sugar, . :-
port of sugar on a harter basis w:iin
the import of fertilisers. I have no
time to go into the details of the re-
port which have come to my ears.
But I would just mention the essential
part of it. Of course, I do not say
that the State Trading Corporation
was the sole agency concerned with
it; there may be other Ministries of
the Government which were involved
in it. But it is reported and rumour-
ed widely abroad that this sugar which
was exported was not done so on
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the basis of the highest prices avail-
able which we could have got for this
sugar. I want to know whether it is
correct or not. I want to know
whether an open tender was offered
or not. I want to know whether in
return for the sugar the fertilisers
that we got were on a barter basis
or not which has left us at a dis-
advantage. 1 want to know whether
a particular firm was almost given the
entire contract for the purchase of
Indian sugar—it is a very well-known
firm; the firm by the name of Rionda
—as against the import of fertilisers
by the firm Interorr which is a well-
known firm. I am referring to the
specific deal. 1 want to know whe-
ther it is a fact or not that this deal
was carried out without any open
tender but with consideration of
something else. The whole of this
huge amount of sugar was sold and
exported to this firm of Rionda and
the result was that the best available
price in the world sugar market which
we could have got on the basis of
open tenders was not available to us.
If that is so, the country has suffered
a big loss and we should know exact-
ly what the position is and what role
the S.T.C. played.

Mr. Chairman: The hon. Member’s
time is up.

Shri Indrajit Gupta: I have to
finish. I have not yet begun.

Mr. Chairman; That is the difficulty.

Shri Indrajit Gupta: Then, there
is the rumour abou. the tyres. 1 do
not want to go iry details. It is a
very old story. 1'verybody knows
about it. I do n~t know what the
present position is. 1 want to know
whether huge stocks of tyres are lying
in the open somewhere and I am toid
that there is a very similar state of
affairs in regard to groundnut oil.
There is an explanation given here
of a loss suffered on groundnut oil.
But I think it hides the truth, which
was that a very vast quantity of
groundnut oil was purchased by the
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State Trading Corporation for export
purposes on the basis of a totally
wrong assessment—and I do not know
who was responsible for that
—and it was found later that it was
not possible to dispose of these huge
stocks of groundnut oil and as a result
of this too the country has suffered a
big loss of several crores of rupees.

Anyway, these are some things in
which it is necessary for everybody
who has the concern of this coun.
try’s interest at heart to look into
them. My main quarrel—I would try
to dispose of this point in a few
minutes—with the State ™-ading Cor-
poration is that it has not played the
positive role which it should play and
which it is capable of playing in the
context of the national economic plan-
ning policies of this country. At pre-
sent, the position is that therc is a
tremendous fragmentation of import
licences in this country. Everybody
knows it-——quotas on the basis of small
units of imports are distributed over
a large number of importers. So,
fragmentation takes place and the
cost per unit is much higher than
what it would otherwi:c be. Second-
ly, there is the total absence of
channels, if I may say so, for newer
types of export commodities which
we require because a mention has al-
ready beenmadeof the fact that we
cannot go on depending on traditional
channels, traditional exports and
traditional markets for ever. There-
fore, new export commodities, new
channels and new markets have con-
stantly to be sought. Those channels
are normally missing unless some
form of State trading takes place. . . .

Shri Ranga (Chittoor): Why?

Shri Indrajit Gupta: Shri Ranga
wants to know why. The reason is
that private traders are not - illing
to take the risk of embarking on new
channels.

Shri Ranga: So, the STC takes the
risk and loses crores of rupees.
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Shri Indrajit Gupta: Then, the
established importing houses are
making by all accounts a very huge
profit by inflating the prices. We do
not know the wholesale rates at which
they import, but we do know this
much that by the time those imported
ccmmodities reach the hands of the
consumers, there is a tremendous price
inflation. There is a multiplicity of
exporters in this country, whereas I
think that the trend in the world to-
day is that at the other end, that is,
at the consumers’ end, the end-users
are tending to come together in pur-
chasers’ cartels or consumers’ cartels.
These consumers’ cartels are  being
formed abroad. But in country
there is a huge multiplicity of ex-
porters. I believe that pefore the
STC appeared on the scene in this
country there were 830 exporters of
iron ore and 260 exporters of manga-
nese ore. But purchasers at the other
end are forming themselves into car-
tels and combines, and are thus able
to beat down our prices, But this
is the pattern along which our expor!
trade used to go on and it still goes
on in very many commodities.

Then, there is the Qquestion of the
very high profits which are earned by
the foreign-owned export nouses. For
all these reasons, it is ray contention
that the STC should play a positive
role. It must leaa gradually, and step
by step, in my view, to the totai
nationalisation of our export-import
trade. The State Trading Corporation
should be the first step towards that.
My main grouse is that the STC is not
playing that role. It is inhibited to
some extent by this tremendous
volume of criticism by Shri Ranga and
his friends who constantly try to
obstruct it at every step, and Govern-
ment in their usual weak-kneed
fashion succumbs somewhat or sur-
renders before that pressure, and
thus the STC is inhibited in its out-
look, in spite of the fact that the
Minister may be a very dynamic and
forward-looking person. I am afrzid
that the STC is not doing the job tha’
it is called upon to do. I do not
agree with my hon. friend Shri M. L.
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Dwivedi that profit-making should not
enter into the State trading corpora-
tion, because if it is a trading corpora-
tion, then it has to pay its way, and
it cannot run on a loss.

Shri M. L. Dwivedi: I have already
mentioned that it should not make
exorbitant profits.

Shri Indrajit Gupta: It is to be used
as an instrument also. In these days.
we are looking frantically and des-
perately everywhere for budgetary
resources, and the STC and the gradual
nationalisation of import and export
trade are very valuable weapons fcr
getting resources for our planning,
for our development and for defence
purposes. Therefore, the STC should
go in that direction.

Then, it is necessary also for fur-
ther diversification of trade. It is
necessary also for another reason.
When you get capital goods from
abroad, it becomes more and more
necessary to finance those imports by
our exports. The STC is a necessary
instrument for correcting chronic im-
balances in the adverse trade balance
that we have. It is necessary also
for introducing bulk buying and sell-
ing, because that is the best method
by which we can get the best prices,
and the prices also can be stabilized.
It will also ensure reasonable prices
of imported goods for the consumers.
It can also become a very powerful
weapon and instrument for combating
this evil of under-invoicing and over-
invoicing which is taking place, as
everybody knows, in our untry.

These are the main targets which
the STC should keep before itself.
My complaint is that it is still working
in a very simple and a very narrow
and restricted way. It suffers from
gross inhibitions. It does not lock
upon itself as an instrument of
national policy and planning. There-
fore, I think that the Government
and the Minister particularly should
show a little more courage and bold-
ness and initiative in this matter, snd
they should not be discouraged or in-
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timidated by the private sector’s pro-
paganda against the STC. Though I
agree that Government should try to
get rid of the other things which have
been mentioned such as a top-heavy
administration, bureaucracy and cor-
ruption znd so on, basically I fecl that
the STC must be developed as an
instrument of policy both for increas-
ing our budgetary resources and for
putting our export and import trade
on a stable basis, and I hope tnat it
is with that outlook that the STC will
mould its future activities.

Mr. Chairman; I would appéal-ta
hon. Members to co-operate with me.
It is very difficult to contro! hen.
Members, because everybody has got
so many points to make. Let them
not be redundant, and let everybody
who wants to make a few remarks get
a chance. That is the appeal that I
would make to hon. Members.

Shri Tyagi: It is a surprise that
sometimes my Communist friends on
the other side speak so patriotically
that they touch my sentiments and
I am entirely in agreement with what
my hon. frieng has said.

Shri Indrajit Gupta: In that case,
it would be better if the hon, Mem-
ber sits down and allows others to
speak. -

Shri Tyagi: You, Sir, will remem-
ber that you ang I had been trying,
since the Constituent Assembly days,
to avoid under-invoicing and over-
invoicing and other malpractices in
the foreign trade, anq we were urg-
ing that a State Trading Corporation
should be established with that end
in view. It was after repeated
attempts over a period of several years
that at last the STC ultimately got
established in 1956. Its functions
mainly were to take over trade, parti-
cularly the bulk of the trade. Un-
fortunately, that idea seems to have
been skipped over altogether. We
never thought that the STC will be
a Government Department. Even the
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Estimates Committee had once made
a recommendation that 1t must be
registered as a regular corporation.

Shri Manubhai Shah: It is register-
ed as a separate corporation.

Shri Tyagi: No. The Estimates
Committee hag stated that:

“To invest the corporation with
necessary autonomy and flexibi-
lity, it is desirable to organise it
as a statutory corporation. In this
connection, the Committee would
invite Government’s attention to
the Canadian Commercial Corpo-
ration...."”

This was the recommendation made.
The latest reply given by Govern-
ment is this. I hope my hon. friend
the Minister will correct me if I am
wrong. The latest reply given by
Government is that Government would
like to gain more experience before
deciding on this issue, and they have
also stated that the general question
is being considered separately in the
light of the recommendations made in
the Eightieth Report. The committee
wanted to invest the corporation with
the necessary autonomy and flexi-
bility. But that has not been done. 1
feel that Government cannot run such
a big affair by having it as a Govern-
ment Department. I do not want to
dilate on this point further.

The main purpose of the STC was
to take over the bulk of the trade
which is still going on as merrily as
before, as my hon. friend has said,
with all the under-invoicing and over-
invoicing and other malpractices in
foreign exchange etc. I think that the
STC must expand its activities to cover
the bulk of our trade with foreign
countries.

I must congratulate my hon. friend
the Minister because he has found out
a good way and a good method of
establishing some good trade relations
with the East European countries,
with a view to push up our exports
to those countries, because they were
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really not being touched formerly.
The difficulty in the case of those
countries was that they were not very
happy tc deal with individual traders,
and they wanted to have only State-
to-State transactions. From that point
of view, thehon. Minister has done
well. But there are certain defects
which I want to point out, not by
way of criticism but just to highlight
certain points which have occurred
to me after reading this report.

The latest turnover, as mentioned in
the report, has been as follows: Direct
trade: Rs. 77.9 crores; Indirect trade
Rs 48.4 crores. The net profit is men-
tioned to be Rs 2.02 crores. It is a
good thing that profits are made. The
trade with the East European coun-
tries has no doubt gone up, but mostly
it is diversion of old trade, to some
extent. My hon. friend the Minister
may correct me if ] am wrong. The
traditicnal items like jute, tobacco,
tea, goat skin, shoes etc. were items
which could be exported elsewhere
too.

But one great defect which has
come in is that the STC has not
succeeded in exporting substantial
quantities of manufactured articles,
which, my hon. friend, of late, has
keen trying to ensure, Some incen-
tives have also been offered. But in
the case of some of the commodities,
the difficulty that my hon. friend had
to face was in the face of competition,
as for instance, in the case of manga-
nese ore, he could not beat the trade,
because our prices were rather high.

What I object to seriously is that
actually most of the trading activities
even now are being carried on by
private parties, although the STC are
the guardians of the trade, it is the
private parties which are doing the
whole trading in export and import.
Those private parties are asked to
under-invoice, in a way, I shall say in
my own terms, in regard to manga-
nese ore or something else. They show
less price than what actually they
cost here, and the loss is made good
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by the STC by issuing to them come
import licenc:: on certain commodi-
ties, and on the basis of those import
licences, they import things, and they
are then free to sell them at any price.
they like in India, so that they could
make good their losses. This is a mal-
practice which the STC or any organi-
sation associated with it shall not be.
allowed to do. It deserves prosecu-
tion; it is a very serious affair, if it is
true. Of course, 1 would like to be
corrected. But private - parties are
asked to export to foreign countries
things at iesser cost than what they
buy and the losses are made good to
them by allowing them to import. The
consumer ultimately suffers because
he has to pay a very high price. Levy.
of an import duty would be a better.
way of earning profit than this, what
1 would call, malpractice.

Again, licences are issued to STC.
STC gives permits to individuals to
import. What is the meaning of it?
It is cniy just earning some commis-
sion. So, STC is mostly doing a com-
mission agent’s work. Take, for
instance, cement. The whole mono-
poly of distribution is vested with
STC. What does it do? It does
nothing except earn some profit. The
old agencies are distributing the
cement as they were doing in the past.
STC hkas nothing to do except of.
course register them. It only draws
a commission of 60 nP. per ton or so.
But the trade is going on merrily.
All the trade is done by the private
parties, those agents who were already
in the trade. STC has not taken over
even that distribution.

There are many other cases. Take
groundnut o0il.  According to my
information, the local price of it is
Rs. 1900 per ton. Freight etc. comes
to Rs. 80, f.o.b. charges to about
Rs. 120; in ail it comes to about
Rs. 2100. But it is being sold to
foreign countries at a loss of Rs. 600
per ton. Our trade is going on, but
this is not the proper method, selling
goods at this loss and again making
good the loss to those parties by
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giving them an incentive by way of
licences to import sundry things.
Then again those people either import
©or sell those licences here in the
market. They need not import. I
I would insist on one thing. Anybody
-who has been given a licence to import
anything should not be allowed to
-transfer or sell the permit. Some-
-times it is more profitable to sell it
-than to import. So it must be consi-
.dered criminal if somebody does that.
If he does not want to import, he must
surrender it.

Shri Ranga: Then a number of our
friends will be unemployed!

Shri Tyagi: My hon. friend knows
more about it.

As regards this link deal and barter
system, it must be looked into to find
~out how much profit the third parties
are earning through this.

I have only two more points. There
is the case of tyres. It has upset us
us altogether. Tyres worth Rs. 2
crores were purchased. My hon.
friend came to the rescue of tyre
users because tyre prices were going
very high in the black market. I can
well understand the good spirit in
which he made immediate arrange-
ments for import of tyres. Unfortu-
nately, either they were not properly
examined, or the Indian agents of the
foreign country played the trick,
because they were found useless on
arrival in India. On test it was found
that they were 12 to 15 per cent
inferior to the quality of tyres pro-
duced in India, with the result they
were not used. I understand those
tyres were offered to Government
departments, but they did not come
forward to take them. The Indian
agents were permitted a commission
of 11.5 per cent, which included their
expenditure also. I may inform my
friend that these Indian agents have
corrupted quite a few of the pur-
chasing agents of the Government,
meaning thereby officers who had the
right te place orders. But the worst
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part of it was that, knowing that the
tyres were defective, 12 to 15 per
cent inferior in quality, quite a lot
of those tyres were transferred to
defence. This is most objectionable.

Shri Kapur Singh
Shame.

(Ludhijana):

Shri Tyagi: If the defence convoy
to the front lines goes with these
defective tyres, and the tyres burst,
the whole convoy stops. That is
something very serious. I would like
the hon. Minister to enquire as to
who in the Defence Ministry pur-
chased those tyres, and what incen-
tive was given to that party.

Dr. M. S. Aney (Nagpur): Were
the tyres sent to the defence lines
with the full knowledge that they
were defective?

Shri Tyagi: My hon. friend the
Minister will be in a better position
to explain.

The purpose of organising the STC
was to take over important trade, and
so I think the time has come when
it must be organised as a regular
independent body, working indepen-
dently, manned by persons who know
the job.

15.52 hrs.

|Mr, DEPUTY-SPEAKER in the Chair]

The hierarchy in the STC is of those
who do not know anything of trade.
Further, they have no agents in
foreign countries. My hon. friend is
thinking of splitting the STC into
two. I do not think it is justified. We
cannot incur this extra expenditure
on top-heavy establishment in creat-
ing two bodies. What is the STC
doing? Mostly, it is th eprivate
agencies that do the job. They only
come in to issue permits. They must
have some direct agency to find the
available markets. I suggest it must
be taken up seriously. I hope the
hon. Minister will take the benefit of
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the advice of the Members of this
House at least on some occasions.

Shri Nath Pai: The report that we
are discussing, I should be permitted
by the Minister to say, is full of calcu-
lated evasions and camouflaged mis-
statements, and it therefore conceals
more than it tells, and misleads more
than it enlightens. If we tear away the
bandages of doctrinal cliches in which
it is swathed and shrouded, we find
underneath the bare and ugly skele-
ton of business incompetence, econo-
mic ineptitude and managerial ineffi-
ciency. I think the time has come to
have a close and hard look at the
working of this Corporation.

For too long, the House has extend-
ed benign indulgence to this rather
pampered and fondled baby, it being
a State enterprise, but unfortunately,
tae STC is like a rickety child which
goes on consuming the best of baby
foods without showing any sign of
health or growth. 1 feel that the very
rosy picture of a very prosperous and
ever-expanding enterprise which is
painted in this report is not warranted
by the close scrutiny to which we are
going to submit it now.

Owing to paucity of time, I shall try
to raise only a few questions. In the
first place, we should have liked the
requirements of the company law
being fulfilled by this STC like any
other company. Because, ultimately
it is nct under an umbrella of our
patronage that we can judge its
functioning. .....

Shri Manubhai Shah: For the infor-
mation of the hon. Member, I may
say that it is just like any other com-
pany registered under the Company
Law, subject to all disciplines.

Shri Nath Pai: I was talking about
the articles and memorandum; it
includes everything under ‘the sun
without specifying what exactly its
functions and powers were or the
countries or the items it will deal
with and if we are going to rectify
these lapses none will be happier than
myself. 1 shall take some specific
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lacuna in the working of this Corpo-
ration and here again I would like to
claim the indulgence of the Minister
who has somehow miserably failed in
transplanting some of his own effi-
ciency on the working of this Corpo-
ration. The STC has changed the
country’s profitable export trade into
a losing one, has seriously hampered
the mineral production and by an
unrealistic and arbitrary price policy.
I will give statistics for all this—
causing enormous loss to our valu-
able foreign exchange earnings
because of the poor quantity of its
exports and reduced price. It is this
Corporation which has been to a cer-
tain extent responsible for the evils
at Durgapur and Rourkela steel plants.
It undertook to supply large quantities
of iron ore of certain specifications but
it failed several times both in respact
of quantity and quality which result-
ed in increased p-cduction costs
as well as serious mechanical
troubles in the plants. The quantity
it promised could not be brought
because the price the STC offered was
lower than the price offered by the
other private companies; naturally it
had to hau:! larger quantities for longer
distances—c>rtainly not an example
of sound economics.

I shall now try to show that the
figures that are given are likely to
mislead and one would feel on seeing
them that we are doing very well. A
note which was circulated this morn-
ing for the benefit of Members of
Parliament says on the first page that
the STC exported iron ore valued at
approximately Rs. 19 crores during
1962-63 as against an export of Rs. 16
crores during the corresponding period
last year. It never tells us the quan-
tity exported. What is happening is
this. They are exporting larger quan-
tities at lower prices but are not
giving the detailed break up and then
they tell us that we are doing very
well. What is the danger about it?
I will tell you. The whole object,
why you received enthusiastic sup-
port when you proclaimed Govern-
ment’s intention, or when your pre-
decessor or the Government pro-
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claimed the intention to have this
State Trading Corporation was that
it would channelise profits which went
into private pockets into nation-build-
ing activities and put an end to mal-
practices. What has happened is this.
The malpractices in which the Corpo-
ration, it is said, has been indulging
are so giaring that a very unscrupul-
ous type of businessman points out
in his defence at the nefarious acti-
vities cf the State Trading Corpora-
tion, tne recent unedifying example
being, not to say unholy and unseemly
spectacle, to which we were subjected
to regarding the cars sold by foreign
diplomats. I know you will have a
reply to it. It became a kind of
mutual benefit ciub. I am sorry to
use harsh language particularly when
the Minister happens to be one for
whose efficiency and intelligence there
1s general regard in this House. But
these bargains generated into a kind
of mutual benefit club beiween Minis-
ters and officials and it was after
some public criticism that the cars
have been offered to the public by
open tenders.

Mr., Deputy-Speaker: The hon.
Member’s time is up.

¢ Shri Nath Pait I have hardly
‘covered one tenth of what I wanted
to say. Now, I will give some statis-
tics: how this so-called increases in
trade have been manipulated in satis-
tical terms. We are selling iron ore
to Japan. Last year the price was
Rs. 81 and now we will be getting
Rs. 73. But we are told that we are
actually boosting up the trade. Are
you succeeding in fulfilling the targets
of export? Let me quote the figures.

Shri Manubhai Shah: They are
international prices; prices cannot be
dictated by us.

Shri Nath Pai: About international
prices;, may I give him a reply?
Recently research was conducted by
the London Financial Times in inter-
national prices of primary products
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They have shown—you can refer to
it with the help of your experts....

18 hrs.

Shri Manubhai Shah: Not for irom
ore.

Shri Nath Pai: They have shown
that the index of prices is upward
whereas what you have got is a down-
ward trend and we are being exploit-
ed by every country in spite of the
fact that the quality of the Indian
export is very high, particularly of
iron ore,

Before I sit down may I point out
some very relevant figures as to how,
in spite of all that is done, all the
patronage and all the monopoly that
the State Trading Corporation enjoys,
you have miserably failed either in
boosting up your export or enhancing
our internal production of these com-
modities. Permit me to finish this
paragraph. The export performance
in regard to other commodities is
equally disappointing. Exports have
bean either stagnant or visibly poor.
Here are my figures. Export of iron
ore was only 31.05 lakh tons in 1961-
62 against 30.72 lakh tons in 1960-61.
What a tremendous leap forward it
is? Manganese ore: 7.44 lakh tons
against 8.65 lakh tons—actually a
decline. Manganese dioxide: here
again there was a decline—1,162
tons against 1,840 tons. Chrome
ore: 30,903 tons against 36,654
tons. Every year there is a decline.
In the years in which we are living,
1 am pointing out by the figures pub-
lished by his Ministry, there has been.
a fall in the export. Kayanite ore: a
mere 95 tons as against 1,144 tons in
the previous year. Salt: 21,798 tons
against 3.27 lakh tons. Thus we find
that export earnings have been very
small, because, apart from the decline-
in quantity, the price secured by the-
Corporation has been very low.

Then there is this much-boosted up,
so-called rupee transaction, which is a
mystery to us—this link-up and this
barter. You never disclose to us the
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exact price which you pay for the
machinery that we buy for it, and
very precious resources which are
scarce to tu.s  Cuaal.y ale  sold at
prices whica are lower than interna-
tional prices. And what happens!
‘What we sell to this country is resold
in the hard currency markets. I would
like to know from him whether it is
a fact.

Since you have been ringing the
bell—the time is short—I would like
to ask him one thing: you went into
the jute market under the pretext of
bringing price stabilisation. You pur-
chased at the prevailing price of Rs. 30
a maund, 55,000 to 56,000 maunds of
jute. I would hike to know whether
it is a fact or not: that till a week ago
not one ounce of this jute was sold.
Maybe I am wrong. I would like to
know also whether it is not true: 1 do
not want private businessmen to pro-
fiteer at our cost, but what knowledge
does an Under Secretary have as to
what is the quality of the jute? It is
a fact, Mr. Deputy-Speaker and the
House will be shocked to know that
the 50,000 maunds of jute which they
have put into their godowns is such
that no other businessmen would buy.
And when they release it, I would like
to know who is going to buy it,
because already it has deteriorated in
its quality.

Finally, may I say that this State
enterprise will have to give up its
crutches; it will have to give up work-
ing on the artificial blood transfusion
which you infuse from time to time
in terms of subsidy, and it will have
t5 justify itself purely on the only
criterion of efficiency, economy and
utility to the society.

Shri B. K. Das (Contai): Mr. Deputy-
Speaker, Sir, I have very little time
and so I shall......

Mr. Deputy-Speaker: Five minutes
each. 1 am calling on the Minister to
repiy at 4.30.

Shri B. K. Das: I am only mention-
ing one or two points.
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Dr. L. M. Singhvi (Jodhpur): The

time is 2} hours for this discussion.

Shri Nath Pai: The time may be
extended, and if you extend it I
should like to continue.

Shrimati Savitri Nigam: Those hon.
Members who have already given their
names must be given a chance.

Mr. Deputy-Speaker: If there is
time, I shall see. I can extend the
time up to 5:30 which is the maximum
that can be given If the House is
willing to sit till 5:30, T will extend.

Shri S. M. Banerjee: We have al-
ready agreed to sit till then.

Mr. Deputy-Speaker: Not more than
five minutes each.

Shri B. K, Das: Since the previous
speaker has just now mentioned about
jute. I will take that first. The STC,
as a part of its price support policy,
enters the market and makes pur-
chases to have a buffer stock. In the
past, it has done so in the case of lac
and now it is purchasing jute, espe-
cialiy in the jute growing areas of our
country. What we find today is that
though the price fixed at the mill-
head is Rs. 3, the primary growers are’
getting very much less. Therefore,
the STC should assume greater res-
ponsibility in the matter of helping
the primary producers and also in the
matter of grading of jute. Otherwise,
the very purpose of the price support
scheme will be lost. If the growers
do not get a proper price, if the jute
passes through many hands who poc-
ket the profit, in spite of the STC
assuming some responsibilities, our
objective will not be served.

Then, I find that the STC is export-
ing rice, and it is on the increase. In
1962-63 we exported rice to the value
of Rs. 16,23,000. In 1963 between
January and June, in a period of six
months, we have exported rice to the
tune of Rs. 16 iakhs. So, the export
of rice is increasing. I think it should
be stopped. I do not know the pur-
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pose of our 2xport of rice, because we
are not on the look-out for a market
for our rice. In fact, we want rice
from other countries, because we are
so much short of rice. So, we have
to preserve all the rice that we pro-
duce in this country.

Another field in which the STC
functions is in the matter of export aid
to small-scale industries. It promotes
exports by giving credit facilities and
other concessions to the manufac-
turers. We do not know what exactly
is being done in this field. We feel
that the STC should take up this role
more actively so that our industries
are helped in every way to improve
their exports.

The Estimates Committee has made
some pertinent remarks about the role
of the STC and if only Government
had accepted and implemented the
recommendations contained in that
report all the points which have been
raised today could have been avoided.
The report says:

“The Committee considers that it
would be very desirable for the
Government to make a clear
declaration of the policy in regard
to the functions and the activities
to be entrusted to the Corporation
in the light of experience gained
so far, more or less on the lines
similar to that declaration of the
industria] policy.”

I think the Committee also wanted a
re-organisation of the Corporation on
those lines. Even though some of the
points made in that report have been
accepted and Government is trying to
develop STC on those lines, still a
declaration of policy is better.

What we find is that the STC ig try-
ing to find out new markets. But,
instead of taking up trade in traditio-
nal items, it should find out new fields.
So far as monopolist countries are
concerned, State trading is the only
means and STC is.doing business in
~those countries. But I think that if
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more new fields are found out, it will
be all the more better for the STC.

Shri Ranga: Mr. Deputy-Speaker,
Sir; I have no time to cover all the
points raised by various hon. Mem-
bers of this House, notably by my
friends. Shri Nath Pai and also by Shri
Tyagi. First of all, I wish to warn the
House against the text-book maxims
that have been read out by our friend
from the Communist side in support
of State trading and the principles
behind it. It is all very well to go
on thinking of an ideal thing, but it
is quite different to fall in love with
an ugly thing. The STC has certainly
disappointed many people who in the
beginning were in favour of its foun-
dation.

Secondly, we do not want it to be
the sole monopolist to develop or to
thwart or throttle the import or the
export trade........

Shri Manubhai Shah: Why not?

Shri Ranga:....make all the profits
and utilise them for their own estab-
lishment expenses and joy-rides for
their own various officers in their
establishments and provide various
other comforts also for all the other
grandees running it. I do not know
how far their barometer will go up—
possibly upto the ministerial level.

It was first of all intended to help
our country deal with the totalitarian
countries where it is all State trading
and with whom the small or individual
importers and exporters would not be
able to deal, it was thought, as compe-
tently as they should and draw for
our country the benefits that we
should derive from our export and im-
port trade with those countries. So,
we thought that the STC would come
to play that role and help our country.
Instead of that, just from the moment
it was brought into existence, like the
old giants, it began to develop all
sorts of ambitions and those ambitions
were furthered by the Ministers con-
cerned also because the Ministers
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began to fall 1.':’ love with the controls,
permits, licences and all these other
advantages that go with them with all
the hangers-on who are only too ready
to appease or piease the Ministers,
these grandees of the STC and ser-
vices in various other ways, various
political interests. We are opposed to
this kind of expansion.

What is the role that it has played
except that we have clamped upon
our trade in the country an additional
middleman—an inefficient middieman,
a costly middleman, a blind and deaf
middleman also? It is said that so
many private merchants and other
people speculate. STC also began to
speculate. If the others lose money,
it is their own money or their friends’
or shareholders’ money, but when the
STC begins to lose money how does it
make up for all these losses? It does
so by raising the prices of other com-
modities which are entrusted to it for
internal trade or internal circulation.
Did they not put unconscionably
higher margins of profit upon cement
when it was entrusted to them so far
as the internal trade was concerned?
Did they not make huge profits? How
can they justify them? What did they
do with that money except to go on
wasting on such speculative things as
they had wasted, over oilseeds, oils and
so on?

Dr. M. S. Aney: Tyres.

Shri Ranga: Has it really succeed-
ed? What we would like to see develop
in this country is that the STC should
be prepared to compete with private
trade so that there would be some
guarantee for efficiency. But there is
no such thing at all. They simply
come in as an additional appendix and
then charge something more and make
our things even more costly. The hon.
Minister can go on nodding his head.
I would rather that he uses his talents
in order to see that STC works more
efficiently than it does, loses less
money, saves more and utilises those
savings in order to develop our trade
further and help our private trade also
to develop their own capacity for
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storing various commodities that have
got to be exported, servicing also
various commodities that have got to
be prepared for exports. That they
have not been doing.

Mr. Deputy-Speaker: The hoa.
Member shoiuld try to conclude,

Shri Ranga: I am not going to
stick to five minutes. I suppose, I
am entitled to the time that my group
can claim. I keep my eye on the clock.
Therefore please do not try.... (Inter-
ruption).

Shri Surendranath Dwivedy (Ken-
drapara): Better not have debates
like this. ... (Interruption).

Dr. L. M. Singhvi rose—

Shri Nath Pai: Mr, Deputy-Speaker,
I submitted naturally to your ruling
because you are the presiding deity
here, but I would like you to take up
this thing that if debates like this
are to be just like elocution compe-
titions, that is, five or seven minutes-
to each speaker, we should better not
have them.... (Interruptions) It is
better to have a few speakers and give
them proper time. I could not even
say one-tenth of what I wanted to say.

Mr. Deputy-Speaker: The time that
could be fixed for a motion of this kind
is not more than two and a half hours.
Two hours was the time fixed by the
hon. Speaker. I have extended it by
half an hour. The hon. Minister also
wants some time....(Interruption).
To give as many hon. Members as pos-
sible an opportunity to speak, I am
perfectly within my right to fix a time
Jimit on speeches. So, I would request
the Members not to take more than 5
minutes each.

Shri Surendranath Dwivedy: You
can give even one minute. (Inter-
rTuption).

Shri Ranga: I do not want to waste
my time over this matter. Let me
complete my point, N
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Now, we want the export trade to
be developed and I would like to have
the information from the Minister
concerned to what extent our export
trade hag been specially developed by
the S.T.C. For instance, they have
made certain profits. How do they
want to utilise these profits? They
have themselves stated here that they
have made so much profit and out of
this they want to utilise Rs. 24 lakhs
for building reserve and for the gene-
ral reserve they have appropriated a
sum of Rs. 80 iakhs; then for price
fluctuation reserve it is Rs. 40 lakhs
and only Rs. 49 lakhs are for trade
development reserve and that is all
So, only Rs. 49 lakhs go to the trade
development and all the rest goes
-away for all and sundry and they take
pride in the fact that they earn crores
of rupees. Therefore, they are not
developing the trade as they should;
‘they are not doing as much as they
are expected to do in order to develop
‘our export trade in other countries.
As my hon. friend Mr. Tyagi has put
it, it is really not in our interest to
have to depend on those middlemen
in those other countries in order to
study the export possibilities there

and advising and assisting us in that.

We have got to develop our own capa-
‘city to study the situation there and
advise our trade here. That we have
not been doing.

Shri Tyagi: Supposing they ex-
panded their activities, would you
-prefer that?

Shri Ranga: We should develop our
machinery in order to gain more in-
formation, in order to establish more
contacts and in that way it could help
our own trade here, That is exactly
‘the function of the S.T.C. and it has
not fulfilled its purpose.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Ranga: Do you ask me to sit
down?
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Mr. Deputy-Speaker: You have
taken 8 minutes. The other Members
have even taken 5 minutes each.

Shri Ranga: Do you not want me
to ccmplete my point? I am the
leader of the group. I do not want to
be reminded so often of this. There-
fore, I sit down in protest. (Interrup-
tion).

Mr. Deputy-Speaker: I had asked
you to complete as early as possible.

Shri Ranga: This is not the way that
our group should be treated. (Inter-
ruption).

Mr. Deputy-Speaker: I am treating
every group alike, Mr. Ranga. The
time on such discussion is not distri-
buted partywise.

Shri Ranga: Do you want to treat
the leader of a group. he being the
sole speaker from the group, in this
shabby fashion? I am extremely
sorry. I protest against this.

Shri Bhagwat Jha Azad (Bhagal-
pur): Has the time been allotted ac-
cording to groups even in this matter?

Mr. Deputy-Speaker: It is not a
special debate.

Shri Ranga: This is a wooden way
of doing things.

Mr. Deputy-Speaker: No reflections
on the Chair.

Shri Tyagi: I ask Prof. Ranga to
make a humble submission to the
Chair.

Shri Ranga: This is the third time,
my friend. The decorum demands
that the Speaker should show courtesy
to us and we should show courtesy to
the Chair.

Mr. Deputy-Speaker: I am appeal-
ing to every Member not to take more
than 5 minutes. The hon, Member
has taken 8 minutes. Still he is
making comments on the Chair,
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Shri Ranga: Let it be known to
this House that the Chair can deal
with ug in this way only. I am sorry
to have chosen this time to get up In
this House to speak.

Mr. Deputy-Speaker: Are you
“nishing your speech, or........

Shri Ranga: I am sitting down in
protest.

Mr. Deputy-Speaker: All right;
Shrimati Savitri Nigam,

Shri Hari Vishnu Kamath (Hos-
hangabad): I submit the time may
be extended.

Mr. Deputy-Speaker: I have ex-
iended it by half an hour.

Shri Khadilkar (Khed): Looking to
the nature of the debate and the fact
that he is one of the leaders of the
groups, I feel it should not end in
such an abrupt manner. Of course, I
would request the Opposition Mem-
bers not to be....(Interruptions).

Mr. Deputy-Speaker: The hon.
Member does not want to continue.
Shrimati Savitri Nigam,

Shri Tyagi: Sir, all Members whe-
ther in Opposition or on this side,
must make it a point to see that the
sanction of the Chair is established.
If there is any objection to anything,
I would appeal to Prof. Ranga and
others that they must make a humble
submission to you and I am sure you
will always agree to do it.

Mr. Deputy-Speaker: That is the
cooperation 1 have been appealing for
from every Member.

Shri Ranga: You have reminded
me three times. In the very begin-
ning I had said tnat I did not want to
take only 5 minutes. We must learn
to respect each other from either side.
(Interruption).

‘Mr. Deputy-Speaker: Order, order.
Shrimati Savitri Nigam.
935 (Ai) LSD—a8.
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Wg,mﬂ'ﬁm@oﬁo dro
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G FY H FIAT IS QIR | H FOw
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iz wom T § 7 o= W g
T FH oz W foar g @Y o
o < et o B E, o AR
& sf gardy T O @ =ifed,
Fe5iHeT QN A0l 1 afz gw e &
fF 2w F 33 T Femeew foean o A
W AW FT TF B @ Y0 FAT ®o
1 TS FIA TS HEAT FY GfooEt IIMT
T FTAEAT HAT I G )
Foa@ Fgm gt § 5 &0 whe-
W S AR g § 92 WIS AH
TR gL & | AT Y AT @ qG Ay
Y 12 § AW & S f AT ieTa
Y aog § AR Y weAEET gs

§ OF a1a Faar wnge’t § 5 99 R0
AT To FT AT LE ST FTWRIA
w9 g ¥ f9Y gu g q9 S§er s
FT AEET A AT iR
afew W, daifas afew o1, FQ
T ¥ T IV T FN R, I
TET AR g, I w7 ¥ ww A A
g3 & 5 g Y wfaser g v wR
IGF AAEA FL A Ig HTAEAT
Fegfeea S Ifgd | 9 wedt ¥ |
% 913 § Fegfea gara st A7 =ET

Tad Fré Ay A g e e 3w
FRYRAT F1 Y AT AT F T
ofew Fgde w0 Wfgd, 74 77 faf-
I NIV wEfemw A wifzm AR
faawl & Sy o fafsse A9 g
wifears & S fw arw @t
aifed 1 o & s S oY ) T gAR
fafow grodsr & | agi # 9w ¥ 9@
R qwe arEt 7 g ¥ gaEne
&Y «wf & A 72t & @ A
MOF 99 HR AT qga weer § Afww
gl I I FmT Wi a9 § 1 e
e BT &7 2 W & 5 @
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WU FIT § JqF a9 oo IV
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Y00 FUT To FT MK HIA &9 &
T

= 97 § fy o A @ 3few
FRIRIA F1 TS IR E |

Dr. L. M. Singhvi: I speak from a
sort of disadvantage, speaking as I do
after Shrimati Savitri Nigam who
tried to combine charmingly persua-
sive advocacy with a wholesale ap-
proval and endorsement of the SIC
as an institution and as an agency for
monetary policies and for increasing
our trade, I am sory that I cannot
agree with Shrimati Savitri Nigam
and her all too sweeping approbation
of the goods, the STC is said to have
delivered. I feel that the report which
is before us is steeped in too much
optimism, just as the condemnation
has been too unrestrained.

I feel that this opportunity is
valuable, although because of paucity
of time, the opportunity is reduced
greatly in proportion to the time-limit
that is imposed yet, the opportunity ic
valuable because this is one of the
most important agencies for our coun-
try and its economy, not because it
represents doctrinal fulfilment but
also because State trading is a vital
part of our export programme.

Why was the STC established in
our country? The Government was
very cautious and hesitant in 1954. It
was when they realised that free
trade was not dynamic enough and
was not willing enough to expand and
diversify Trade that they had to
undertake a policy of establishing a
State trading agency. In theory, it is
an extension of State capitalism, and
in practice, it is only a little worse, if
I may say so. I feel that the consi-
derations which led to the introduc-
tion of State trading and the setting
up of this institution in our country
merit close scrutiny, and this is the
time when we must do it. The Bsti-
mates Committee has mentioned four
objectives, presumably on the basis
of evidence made available to them,
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as the considerations which led to the
establishment of thig corporation. The
first consideration was ‘the difficul-
ties experienced in diversifying
and expanding India’s foreign trade,
particularly with Communist coun-
tries’. -On this, ] would say that while
the trade with the Communist coun-
tries has been expanded considerably,
and one has reason to be satisfied
with the progress already registered
and the steps taken to further aug-
ment the volume of trade, one must
also admit at the same time that the
progress in the direction of diversi-
fication has not been very satisfactory.
This is actually conceded in one of the
replies furnisheq by the Ministry to
the Estimates Committee. We can
only hope that there would be a great-
er effort at diversification of trade, the
progress in which respect has been
lagging far behind what is required.

The second objective was: ‘The
need for maintaining a steady price
level and sustaining equilibrium bet-
ween supply and demand’. That is,
of course, a tall claim, and I think
that it would be conceded that only
a small measure of this objective has
been achieved.

The third objective ‘was: ‘To ar-
range for imports on bulk basis to
bridge temporary gaps between sup-
ply and demand in essential commo-
dities’. The fourth objective was ‘To
supplement private trade’. I think
that the last one would not be conced-
ed by anyone concerned. I am no ad-
vocate of unbridled private trade. As
a matter of fact, I think that it is
necessary and useful for the socicty
to keep it within proper confines and
bounds. But, insteag of supporting
private trade, the STC has tended to
supplant it in a very large measure,
and it is only as a token of their op-
position to this institution and its prac-
tices that the Federation have time
and again demanded a probe in the
matter.

I feel that these basic considerations

have to be kept in our view, and_ I
should like to say here that a staie-
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ment made by the Minister of Com-
merce which is cited in this report
was far from refreshing and instruc-
tive. I hope that the hon. Minister of
International Trade, on whom now
vests the overall responsibility for this
corporation and all international trade
activities would make a more compre-
hensive and a more satisfactory dec-
laration of policy in the matter of
State irading in our country.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Dr. L. M. Singhvi: I have hardly
begun my speech. At least, you must
give me seven minutes which was the
time given to the other Members. In
this particular debate, you are not
even making a distinction on the basis
of aliocation of time for the different
groups, Shri Ranga had eight minutes
before me, ang still he went away un-
satisfied. You must give me at least
that much of time,

Mr. Deputy-Speaker: He may take
just one or two minutes more and
then conclude.

Dr. L. M. Singhvi: Shri Indrajit
Gupta said that this corporation was
greatly inhibited. I am so sorry I
do not agree,

I think the inhibitions of any are
entirely imaginary, There is nothing
in the enunciation of policy, as ac-
cepted by this Parliament, which seeks
to inhibit this Corporation; nor indecd
would it be a justified inference that
it is because of the inhibitions in the
functioning of this organisation that
it has failed to register sufficient pro-
gress. As a matter of fact, on the con-
trary, I think it has taken upon itself
a musketeering role and it is neces-
sary, therefore, that it is kept within
confines.

I should like to add here that there
are those who feel alarmeq because of
itg great expansion, There are others
who think that it ought to expand.
Now, I think it is bound to expand;
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it is inherent in our economic policy °
as accepted and permitted by this Par-
liament. I think it is necessary alsc
to supplement these efforts by aug-
menting exports from this country or,
to quote the words of the Minister, to
‘inculcate export morality’. Sir, I
would go further, I want the Govern-
ment to provide for g3 compulsory ex-
port percentage in every industry.

I am concerned particularry to
find that the liaison with the private
sector, the Government and the
Corporation has been far from satis-
factory. It is true that there have’
been, as is alleged by so many of
my hon, friends, who preceded me,
illicit, nocturnal dealings Dbelwecn
officials of the Corporation and sgme-
one or the other or that the Govern-
ment have failed to give general or
specific directives in a satisfactory
manner, I would like greater liaison
with the private sector to be foster-
ed. I would also iike that this
Corporation is able to function within
the framework of policy directives
given by the Government, which un-
fortunately do not find a place in the
annual report, as required by the
Estimates Committee.

One word more . . .

Mr. Deputy-Speaker: I am sorry
There is no time,

Dr. L. M. Singhvi: I would like to
say that rather than being a ricketty
baby, it is quite often a bully, and it
is necessary that the bureaucracy in
this corporation, the delays in the
functioning of the corporation, must be
curtailed and checked; otherwise, this
will also go the way of other unsuc-
cessful public sector undertakings. 1
think the stranglehold of bureaucracy,
of which the Minister of Steel and
Heavy Industries spoke the other day,
also looks very large on this corpora-
tion. I express the hope that under
the competent guidance and leader-
ship of the Minister, who is now un-
fettered in the control of this corpo-
ration and its activities, it would be
able to curtail delays. I would alse



2731 Motion re:

like to mention tﬁat greater negotia-
ting skill must be imported into the
dealings of this Corporation so that
‘we do not suffer the kind of lcss we
suffered in negotiating the iron ore
transactions.

There are many other points, but 1
would conclude by saying, that the
deficiencies which confront this Cor-
poration are deficiencies which afflict
the nation . . .

Mr. Deputy-Speaker: Shri Kakkar.

Dr. L. M. Singhvi: I am finishing
There is one thing I do want to say.
_When I am concluding, you interrupt
me and because of that . ..

Mr, Deputy-Speaker: The time is
very limited, It is not possible to give
more time,

Dr. L. M. Singhvi: I am finishing
my sentence.

Mr. Deputy-Speaker: How am I to
proceed at this rate?

Shri Surendranath Dwivedy: He
can conciude his sentence.

Dr. L. M. Singhvi: With all respect,
I think a mechanica] policy in this
matter has never paid any dividends,
in making the debate very fruitful.
I would pray that you be a little more
considerate.

Mr., Deputy-Speaker: I would
request all Mombers to co-operate
with the Chair.

Dr. L. M. Singhvi: 1 am prepared
to bow to your ruling, but there is a
limit to the extent to which you can
control our right of speech. All I am
asking 1s a fraction of a minute.

Mr. Depuiy-Speaker: Ten minutes
have already been taken.

Dr. L. M. Singhvi: It is not my
fault.
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1 would say that the dilemma that
confronts us iz that the private sector
is not dynamic enough, is not wvital
enough and the public sector is mnot
efficient ¢novgh. There is need in the
case of this Corporation, as in every
other case, to combine efficiency with
dynamism. 1 hcpe this will be pro-
gressively accomplished by this
Corporation.

=it A T wwe  ((FRTR)
Jareney wERd, § o ao fgady o 1
Tars ¥ g fx S g\ @R A1 3w
fowg 9x ar-faare F@ F1 AR
s foea, foeg @ 4 T wwg & svma
& F1or 3 fawa & arg w79 e
T FHAT |

TH 39 A F1 &% § % fow qeg
F1 gt & fou g w2 fen s
FY TTHAT FT AT A IHFRT T T ALY
FT AT | ST Hiwe AR FORE wdy S
A4 3 SuHI 3G ¥ 91 a9 T ]
fragaraar A T FT @I 2 | & gm-
Far g fF 38¥ g3 wiws 7w fw 1y )
T ag fegwmn mr fF St awe @
e FRARI F g FOLN S &
g @ @1g A ST FW@ & IS
g0 G0 ot & ar fr fufes 7 &
g @ORY Tt & ) oY v §
TR T FRIARAT FT TOAT F O3
I F AT 71 OF fafew &= &7
AFEAT FAT GAT 47 1 79 ¥ Q4
fafse &1 #1 TFEar F@T 93W,
o7 39 7 3t fafeq = faoe §rag
g1 oo aegd gy A & gra
O et § AR R s@ ST amge
AT ITAT A GEART ATIHG W qT-
fRE 3JFT ITF gRT IAHT WAT I@T 2
av S TR A F1 2w @1 5 9@y
S0l FT INTRA FWA § ITHT IqHT
s s fas A =T WEw T 8,
IH T F A FA H @R FERT
T et g
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TF 9 §F AR FEl & | @R
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Ft A T g § | ag A aga &
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qEI W@ G I [T FTAT F9A
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o T ¥ fog a1 g F fAY 2w
afl &1 T fFar orar g 1 F ga
gEaE dFx ¥ faaw g dfew @
T Y A F I F F for
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safaTa VAT &1 A9 TS &)
dra Sfaa € & 1 afz 9 Y a8 =
& M7 aEg F qYFATE N M
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St & A o oY & awer g e g
aéils fegia & s S 2 @
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s-afg # a7 &g 5 9% gofrard
2wt #, s, fydT W) AelersAr
aife & @3 =R Aew @ T 1
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yHYIE EErE § 1 wedeT | Oy
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A Y LT TG GAT AT | §F H A= 76
qEWAR §@ F AfTeE gAT &
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t {5 Ta% S g/ 9TV § 9% 9gT wiuE
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g 9T GEET Y Faer § oSt
aTaEAT X § a8 39 afr famw &
faa g & ar ww Ao S AR
1 7 * forg S & o ey sk et
* fou gt & s f & 3 =y
& et @ & farda geefae 8w
¥ S AT g §, W &Y ag AT ;i
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it & fag s &1

ag 91 &% § fr we gfer sa-
T ¥ 7 fogw gt & sfage &
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FEERIEAR 7 7 S w0 5
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2 | If5T a8 90 @Y 99 § f @ afew
ATERRA ¥ o9 o g9 awf ¥ o

BHADRA 4, 1885 (SAKA) Report of State 2736

Trading Corporation of India
Q¥ W% AL A HHeq, A< @I
& et T f gl ot FaTE 7R
£ sATAaT S IR agr v
& | SSE F faw qrewt €7 sy
& <fiforg | vt A iR & gt aga
& wreew F1 g frar @ ami )
FOT oy AT TG & AR A5 T
gT & | Ay W Ay #1 4g § oo
e @il T @ s fow ag e i
gH AT T g Y, SR AT gn
AT Fga AT g Fawg A & f5 g
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& T =W g qmgfen s
F feaifen s=fa sRwafa g

Shri S§. M. Banerjee: Mr. Deputy-
speaker, Sir, 1 share the criticism
made by my hon. friends Shri Indra-
jit Gupta and Shri Nath Pai. The
question was raised by my hon. friend
Shri Tyagi about the tyres, I would
only confine myself, within the five
minutes at my disposal, to that sub-
ject. I would like to get some defi-
nite answer from the hon. Minister.
In 1959 there was a ‘criminal’ shortage
of tyres in this country and the short-
age was created by Dunlop, Good Year,
Firestone and Premier Co., etc, to get
more prices, Then, the State Trading
Corporation decided to import tyres
from those countries which were pre-
pared to give us on rupee payment,
and naturally, the tyres to the tune of
Rs. 74 crores were imported from
three countries—Czechoslovakia,
Poland ang Hungary. The State Trad-
ing Corporation was responsible for
the distribution ang it appointed three
stogkists—Messrs. General Industrial
Stores Supply Co. Ltd, Calcutta,
Khemka Agency and another firm in
Delhi and authorised them to import
to the tune of Rs. 24 crores each from
Czechoslovakia, Poland and Hungary.
The tyres reached this country in 1960
and when there was a question of dis-
tribution there was a stir in the coun-
try and the monopolists like Dunlop
Good Year, Firestone, etc, wanted to
create an unfavourable condition for
the tyres and they wanted to give a
feeling to this Government that these
tyres were useless. Naturally, the
State Trading Corporation took the
responsibility for distribution and en-
tered into a rate contract with the
Director-General, Supplies and Dis-
posals, for the supplying these tyres
to Government departments and semi-
Government departments,

I may add that the price of the im-
ported tyre was Rs. 249 per iyre and
the mileage guarantee was 40,000 miles
and free replacement in the event of
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premature failuse. What was the price
of Dunlop? Rs, 400 per tyre, with a
mileage guarantee of only 20,000 miles,
and there was no question of replace-
ment, I was told last week that in
March, 1963 one of the Members of
this House who is connected with the
automobile industry wrote a letter to
the Prime Minister telling him that
because of Chinese invasion we have
to fight the Chinese—a communist
country—and these tyres have been
imported from communist countries—
Poland, Hungary and Czechoslovakia—
and the tyres are also short of speci-
fication and so they should not be used,
I am shocked that this letter was sent
to the Prime Minister. The Prime
Minister, as usual, did not take much
notice of it, but he sent it for veri-
fication. The tyres were verified and
inspected by the highest person in
Defence, known as the DRD (Direc-
tor, Research ang Development) and 1
may tell you that in the report which
he submittedq he 3tated that these tyres
were class one and could be used.
Still, it was not done. In May 1963,
I was surprised to know, instructions
were issued by the Minister of Econo-
mic and Defence Co-ordination to the
Director-General of Supplies and Dis-
posals not to use these tyres. Tt is
something surprising. I would request
the hon. Minister to see kindly that
a committee comprising Members of
this House is appointed to see whether
these tyres were really defective. I
speak with authority and I would like
to impress upon this House that this
was done simply because a Member of
this House, who had interests in the
automobile industry and who took the
side of those big monopolists wanted
to sabotage the whole thing. I charge
the STC who entered into the rate
contract with the DGS&D, who were
responsible for the distribution, for
this muddle. Because of this action
on the part of the STC and Govern-
ment, now the tyres are rotting with
some of the agents. Good Year, Dun-
lop and Firestone have issued instruc-
tions to their agents “Look here, if
you purchase these tyres or distribute
these tyres, your agencies will be
eancelled”. That was the bullying

J
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tactic adopteq by the big monopolists
of this country in order to increase
their own huge profits. So, I would
request the hon. Minister to enlighten
us on these points. We would like to
know whether a Member of this House
did write to the Prime Minister and,.
if so, why did he write so and whether
he is connected with the automobile
industry. I would even request that
the full file dealing with this case
should be laid on the Table of the
House, because this is a big scandal.
This was an attempt to sabotage our
defence needs at a time when we want
to have more tyres for ie defence
purposes.

Many of these tyres were used by
the Defence Ministry and the Direc-
tor-Genera] of Ordnance Factories in.
Shaktiman and Nisan, the public sec-
tor trucks manufactureq at Jabbalpur
and were found to be excellent and
class one, So, we would like to know
who sabotaged all this. If the Mem-
bers of this House, interested in fur-
thering and strengthening the mono-
poly which is already sufficiently en-
trenched in this country, continue to
act in this manner I shudder to think
what the future of STC ang the coun-
try is going to be. And sll this is
being done at a time when the very
security of our country is threatened
from outside. I am sorry, for want
of time I could not supply more
details. Therefore, T would end by
saying that 1 would like to have
a definite answer to this question
from the hon. Minister.

An hon. Member: What is the
name of the hon. Member of this
House who wrote to the Prime Minis-
ter?

Shri S. M. Banerjee: Shri Kamal.
nayan Bajaj.

An hon. Member: Why do you
mention names?

Shri S. M. Banerjee: Because gome-
body asked for it.

Mr. Deputy-Speaker: The hom
Minister. <
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Seme hon. Members rose—

Mr. Deputy-Speaker: I am sorry, I
have no time,

Shri Manubhai Shah: Mr. Deputy-
‘Speaker, I am grateful to the hon.
Members for giving me this opportu-
nity to discuss the annual report of
the State Trading Corporation, May
I request that in such interesting sub-
jects in which the hon. House is very
much interested, with your permission,
the Speaker be requested to take the
Business Advisory Committee into con-
fidence and allot more time? Becauss2,
I consider it very fundamental to the
principle of_ democracy that subjects
on which we want the future of this
country to be built, namely, the direc-
tion and expansion of State trading,
must be debated to the fullest satisfac-
tion, and that as much time as every
hon. Member desires is given so that
we can inform the country what and
‘why we have to have State trading in
this country and what it is.

As the hon, House is aware, I have
been long associated both with govern-
mental work as well as private work,
and very few people in this country
perhaps would have as much inti-
mate knowledge of the private trading
industry in this country as I may
humbly claim sometimes to possess.

Shri Nath Pai: We concede that.

Shri Manubhai Shah: I am fully
convinced that if this country is to in-
crease foreign trade, particularly
import and export there is no escape
from larger and larger chunks of the
trade coming into the State trading
sector. If a few hon. Members are
dissatisfied with one item or the other,
because some information is lacking
before them in one aspect or another,
if they try to run down corporations
after corporations in the public sector,
which not only bring us nearer to
socialism—that, of course is the ulti-
mate objective, but more than any-
thing else, to promote the foreign
tr}de of this country in a scientific
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manner, then, I am tafraid,

trade will never expand.

foreiga

We cannot rely on individuals who
would neither have the wherewithal
nor the efficiency or understanding of
long-term contracts for bulk commo-
dities and several other important
items of import and export. We can-
not depend upon their mercy, their
rigging capacity, their collusion capa-
city and their capacity for making
consortia in order to bring down
prices. I was surprised when I heard
my socialist friend, Shri Nath Paj,
pleading for some interests which
have no place in this country. As a
matter of fact, I can quote to him the
names of the capital...... (Interrup-
tion). He mentioned about iron ore.
He was mentioning about manganese
ore. They are vital to the country’s
interest and if I leave it to the
private......

Shri Nath Pai: I take strong ob-
jection to his saying that I have
pleaded for someone. I said that our
exports of these have fallen.

Shri Manubhai Shah: They have not
fallen. They have gone up consider-
ably. They have gone up by Rs. 3
crores.

Shri Nath Pai:
statiscs.

I gave your own

Shri Manubhi Shah: He read out
the figure of Rs. 3 crores, What he
was objecting to was that the prices
of per unit should go up. That is im-
possible. It is a common principle of
trade that if you want to expand the
trade, when the world is competing
and everywhere the competition is so
fierce that each country wants to sell
more of those products, the commodity
markets are bound to fall. That is the
primary principle of trade.

Shri Joachim Alva (Kanara): Our
manganese ore trade was in doldrums
for some time,

Shri Manubhai Shah: Yes, it was in

, the doldrums. I am coming point by
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point. What I would wurge is that
these are subjects of very vital im-
portance and it is better that we get
to know each other more on the prin-
ciple of State trading so that the
future of this country can be assured
in the right direction. .

I am coming to the bulk commodi-
ties first. My hon. friend, Dr. Singhvi,
mentioned diversification. At the
same time he was not satisfied with
the diversification, that it was not ade-
quate. I accept that much more
diversification is necessary, But the
corollary which he brought at the end
of his speech to show that at the same
time the function of State trading
should be limited is something which
is contrary to the spirit of diversifica-
tion. I am pointing out these different
types of contradictions in our approach
to State trading. We have got to be
clear in our minds. Today most capita-
list countries, leave alone the Socia-
list countries doing work on the State
trading basis, have found to their cost
that ipn these types of trade instead of
5, 10, 20, 30 or 40 individuals collect-
ing together and forming 5 consortium
and rigging up the prices, it is better
that the community does it on behalf
of the country and stabilises the prices,
as my hon. friend opposite mentioned,
giving price support to the grower
and to the producer.

Let us first take iron ore. If this
country is to sell 25 million tons or
30 million tons, I have my own ap-
prehension that if we do not go the
right way in order to see that the
State monopoly in iron ore trade is
properly supported by this House and
is completely understood in all the
corners of the country, that no indivi-
dual miner will get any support from
any quarter because he wants Rs. 2
or Rs, 5 per ton more or he wants to
mix up some other grade of iron ore
and manganese ore and brings a bad
name to the country or damages the
image of the country abroad, we shall
not be able to sell 25 milion tons or
30 million tons. It is a colossal quan-
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tity fetching Rs. 150 crores to Rs. 200
crores to this country. From whom is
the competition? It is from the Sovie$
Union, Brazil Argentina, the Congo,
Australia, Venezuela, Sweden etc.
Every country in the world is today
trying to compete in the basic field
of iron ore and even the private
miners admit that it is impossible
for them to collect together and enter
into five or ten long-term contracts,
arrange for road transport, truck
transport, railway transport, shipping,
transmission there, charter bulk iron
ore carriers and carry on trade with
Japan, the East European countries or
the West European countries. There-
fore in these commodities that I am
enumerating State trading is inescap-
able, inevitable and most desirable if
this country is to expand its foreign
trade.

Then, the question of manganese
ore came up. ] may request any hon.,
Member who knows manganese miners
to produce one single miner who will
say that today he can export manga-
nese ore without the help of the State
Trading Corporation that is, the com-
munity,. When I say “State Trading
Corporation”, it means this august
House which represents the
sovereignty of Parliament and of the
whole nation. Unless and until we, as
a State, can support this very, very
falling line in a buyers’ market, no
manganese ore can be sold. It is they
who have often come to us and have
said, “Will you please help us and see
that it is canalised properly and then
it is sent out?”

My hon, friend, Shri Tyagi, was
mentioning that some of the transa-
ctions of the State Trading Corpora-
tion were like that of a commission
agent, I might request him to see that
it is not purely commission agency. In
many things they do direct trade, buf
even commission agency is not what
it looks like on paper, that is, as if we
mechanically  transferred one com-
modity to another. There the price is
properly regulated. If twenty people
go to a foreign country, eaoq under-
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[Shri Manubhai Shah]

cutting the other in order to sell his
goods in preference to the other, the
country on the whole loses; whereas
if you canalise it through the State
mechanism or through the State
Trading Corporation, we are in a
position to bargain for the best price,
get the longest possible contract and
see that every private trader’s inter-
ests are safeguarded because it is the
national interest, unless it is con-
trary to national interest. We do not
regard the personal interest as very
important. But where we can pro-
tect the individual interest of the
miner, got the best prices, is it not
necessary to work even as a commis-
sion agent? After all, that commis.
sion agency is not there that I contract
for ‘A’ stamp it and pass it on to ‘B’
But it is to coordinate, to agglomerate,
these various qffers of 50 to 100 peo-
ple, who if they are left to themselves
to bargain in the world market will
g0 and undercut the price of Indian
goods and sell them at falling ~rices
continuously and in the bargain lose
the entire market and reputation of
this country. That is also the func-
tion of the State Trading Corporation.

17 hrs.

Then, other items are mica, chrome
ore, bauxite—various types of mineral
ores. Before I go over that, I would
like to mention about what the hon.
Member, Mr. Tyagi, said regarding the
constitution of the State Trading Cor-
poration. It is true that there can
be an opinion that a statutory corpora-
tion established through a regular
legal piece of legislation can also be
constituted and a corpor ation, such as
this, can also be incorporated under
the Indian Company law. Since we
became more and more expanding in
the public sector—and 71 think public
sector will have to be doubled, trebled
and quadrupled as we go along the
line—it was found that the flexibility
which we get by the Indian Com-
pany law, required some disciplines
by anyv prdudence of normal business,
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that is accountability to Parliament,
the proper valuation of prices and pro-
duction the flexible working and the
functioning of the public sector cor-
porations like any other individuals
in a most efficient manner so as to
promote national interest. If these
very objectives could be protected
through the incorporation of a com-
pany or a corporation like that under
the Indian Companies Act, there does
not seem to be a very much difference

. of opinion whether it should take one

form or the other. I can assure him—
of course, I know he iz very anxious
to see that public morality and public
accountability are properly protect-
ed—that we are all also of the same
feeling, that we must remsin the con-
tinuous guardian of the public accoun-
tability for whatever the State Trading
Corporation does. But this has to be
seen whether the constiluvtion of g cor-
poration as an Indian company under
the Indian Companies Act makes any
greater disability than thbe constitu-
tion of a statutory corporation. After
having the experience of more than
65 public sector corporations of this
country, I find very little distinction
between the two. As a matter of fact,
if we have more thar one corpora-
tion—we are going to have another
one; maybe in a few years we might
have the agricultural credit corpora-
tion; if I can envisage, there may be
another three or four corporations for
trading—they might come up for
specialised commodities and then it
will be desirable for the hon. House
to have some flexibility given to
the State trading instcad of strait
jacketing in a manner “hat it loses the
competitive capacity acainst the
foreign buyers, against the foreign
sellers and against mighty <orporations
both in the capitalist countries and in
socialist countries with whom we have
to compete. So, that is a matter of a
shade of opinion here and there. But
I can assure the House that from the
practica] experience we ind that the
constitution, as it is today, is
fairly flexible, fairly efficient and
strong in the trading sirength.
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Then, I would like t2 draw the at-
tention of the Housc—] am rather
sorry that because of tne shortage of
time, many Membe~s did ‘0t go into
the performance of the State Trading
Corporation—to this. If this chart on
these pages is seen—in a very scientific
way they have done ii—you will sce
how the turnover hag increased from
1956-57, when it was hardly Rs. 9
crores, it has gone to Rs. 80 crores in
1962-63. There is another sum of
Rs. 48 cores, which is indirect trade.
Therefore, last year we traded on the

tate account for Rs. 130 crores, This
year we are running at Rs. 150 crores
or Rs, 160 crores, I would request
my hon. friend Mr. Nath Pai to tell me
of a single corporation in the country
either in the public sector or in the
private sector which with Rs, 47 lakhs
of overheads, has a turnover of Rs. 130
crores or Rs. 140 crores. I am not
trying to congratulate them, whether
they are bureaucrats, this or that.
They are public servanis unheard,
unsung and not seen by the people

and to say they are inferior,
as bureaucrats or belonging
to civil service, to somebody

in Birla’s concern or Tata's con-
cern is to my mind not prcper. I nave
worked with both. I have found in-
dividuals quite competent in both the
camps. I love the public sector camp
because I know that they have at
least the purity of heart, the account-
ability to this Parliament and all the
profits that they make—some people
may be corrupt here and there....

Shri Nath Pai: They should be the
model to the private sector,

Shri Manubhai Shah: I am not
pleading about the model....

Shri Nath: Pai: The public sector
should set an example to the private
sector. That should be the aim.

Shri Manubhai Shah: I do not say
that we are a model, but if I say that
we are better, then also, perhaps, my
hon. friend will not accept it. But I
can certainly say that we are more
publicly informed, and we are more
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publicly accountable, and whatever re-
sult the public sector produces is for
the benefit of the whole country and
not for a few individuals who want to
take the profits away and who rig the
prices up and then put everybody to
trouble. I am not saying this to
castigate the private sector. What I
say is that we have chosen this path
deliberately, and I think that this
path is the only correct path along
which the country could progress,
namely that the public sector will have
to have a more and more dominating
influence and a more and more domi-
nating control on the economic appa-
ratus of the country. If we merely
leave it to thousands and thousands of
traders, at least so far as foreign trade
is concerned, I can say that we shall
be the smallest and the weakest pos-
sible link in the world.

Even in the most advanced coun-
tries where free enterprise has been
enshrined to a certain virtuosity,
which we do not believe in, they have
realised the usefulness of such an in-
stitution. For instance, take the case
of the Commodity Corporation of the
USA. The entire barter on ferro-
manganese ore or stock-piling etc. is
done through them. As far as I am
told, more than sixty corporations of
that type operate in that country. Why
do they do so? That is because when
you have to handle such gigantic am-
ounts, when you have to roll over
crores and crores and billions and
billions it cannot be entrusted to an
individual enterprise, and it is beyond
the capacity of an individual enter-
prise also to do it. There is also the
jealousy which exists in the private
industry, Competition when distorted
into a sort of paked vice becomes jea-
lousy and it tries to. run down every-
one; each person tries to run down
the other, under-cuts the price and
tries to sell each other out, tries to
buy each other out, and so on; those
vices will have to be avoided in foreign
trade, if we have to expand. \

I am not saying enything about pro-
fitability, but Shri Nath Pai was
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rightly mentioning about the transac-
tion in tyres, ang Shri S. M. Banerjee
also felt very much concernad. I may
tell him that it is neither a Member
of this House nor anybody else wno
has been respouasible for anything of
that sort. There was a real acute short-
age of tyres in this country at that
time, At that time, it was not this
tyre company or that tyre company
which came forward. We were short
of foreign exchange, and we got it
from the East European countries.
We do not certity that everything that
we buy from every country is going
to be actually according to standard.
The Indian roads as a whole are some
of the roughest roads in the world,
and therefore, the Indian tyre speci-
fication has been the strongest pos-
sible tyre. Those countries from which
we generally used to import—there are
several of them—are familiar with our
road conditions, In this particular
case, I think, we imported 60,000 or
70,000 pairs of tyres from one coun-
try, namely Hungary; I do not remem-
ber exactly the total quantity that we
imported from Poland, but from both
of them, tyres not exceeding a crore
and a half or two were imported, of
which 70 or 80 per cent has already
been sold. The prices then were abso-
lutely going up and they were going
sky-high. And the consumer was
protected by these imports. My hon.
friend Shri Khadilkar is not here, He
will confirm me when I say that in
thosz days, even though I was not per-
sonally looking after the STC, I used
to get requests from so many peo-
ple, saying ‘Release 200 pairs of tyres
or 400 pairs of tyres, for this co-
operative transport company or that
transport corporation’ and so on, and
the tyres were released to them. It is
true that those tyres were not as good
as we wanted. Once, we bought some
tyres froum China also, which just tore
off. And similiarly we had bought
from other countries also, and some-
timrs, they were good, and sometimes
théy were bad. Similarly, here also,
they were not of the same standard;
they were not either too good or too
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bad, but they were not of the same
strong standard as we produce in our
own country.

Shri Tyagi: Were they regularly
examined and found to be lacking?

Shri Manubhai Shah: About 12 or
15 per cent was inferior as compared
to the local make. I shall explain the
position to my hon. friend, In this
instance, while most of the things got
distributed, some of the tyres still re-
mained. about 25,000 pairs or 40,000
pairs stil] remained between the two
people or two parties who imported. I
may straightway tell my hon. friend.
Shri Nath Pai that they were not
functioning as if they were the agents
of the STC, but they were direct im-
porters who undertook to import :he
tyres on their own behalf and on their
own account. If a private importer is
allowed to import, only because he im-
ports from a rupee-payment country,
the STC cannot be held responsible
for that transaction. If they want to
make a profit of a reasonable nature,
they will have to take also all the
risk antecedent to that trade, and if
they lose the money, we cannot weep
for them, and we cannot compensate
tnem for that because we never want-
ed to compensate them for th-’. They
tradeq for profit on their on 1esponsi-
bility.

I have also heard something about
distribution to Defence. The STC dues
not come in that picture. The Minis-
try of Economic and Defence Co-ordi-
nation, who, perhaps, looks after the
supplies part of it might have thought
that the few tyres that remain....

Shri §, M, Banerjee: Was it a rate
contract?

Shri Manubhai Shah: There was no
rate contract at all. This was pure
import from the Communist countries
on rupee payment, and most of the
tyres has already been sold out, and
only a few remain, and the reason for
that is this. By that time, in two
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years, our production had soared up,
and, therefore, there was not that
much of demand for tyres as in the
past. So, they found that selling
those tyres was very difficult. Pecr-
haps, they approached some of the
peaple in Defence as they buy various
other goods, and they might have
found out whether the tyres were
suitable to them or not. I am explain-
ing the position only for this purpose
that in the STC they had no direct
hang in the disposal of the balance of
the tyres which were not sold by ‘the
private importers who imported. when
the scarcity was too great.

May I tell the House that if these
public sector corporations have 10
function, then I would crave the in-
dulgence only to the extent of one per
cent of the indulgence which we give
to the private sector? So far as the
private sector is concerned, no ac-
counts of theirs are known, and no-
body knows what purchaseg they make
and what sales they make, and this
House does not come to know any of
these things. If your own corporaticn
which has to do such work under an
enormous amount of limitations, whe-
ther it is in this trade or the other, has
to do that, in that we should not take
an unduly a serious view of it, If the
price of lemon grass oil is falling,
Members from Kerala write to me
saying that it should be supported. If
jute price is falling, Members from
the four Stateg where it is grown ask
for the same price support. And wh-=a
we support it, my hon. friend, Shri
Nath Pai, comes and says: You
bought this jute and this is what has
come of it> I can assure him that
every single bale of it will be sold.
The Indian jute industry is buying it.
And we will give that support of
Rs. 30 per Bengal maund, delivery at
Calcutta. 1 can tell him that it was
only a limited operation we had last
year, only 60,000 bales or 3 lakh
maunds. Next time it may be a mii-
lion bales. We are prepared to buy
more than a million bales. It the jute
growers in Orissa, Bihar, Assam and
Bengal are to be supporied—people
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" who work in the worst possible con-

ditions; there is no agricultural pro-
duction or trade that I know of which
is as difficult as that concering jute;
the men have to work in fields fuli of
water for 8, 10 or 12 hours a day, take
out that fibre which is so difficult to
cut, then ret it, wet it, purify it and
dry it and then take it out—it will be
done. If the STC do not come to their
assistance, what is the STC meant for?
What is it meant for if we cannot help
the lowliest of the low in this country?
This is a product which earns Rs. 150
crores of foreign exchange for us. If
farmers are supported and if I have
with me 20 or 100 bales left over, what
does it matter? I am prepared to buy
1,000 or 10,000 bales or 10,000 bales in
that manner, because it is done for ihe
good of the producer, the grower. I
would crave the indulgence of my hon,
friend who is very progressive in his
outlook to see that acfivities like “nis
are most sympathetically considered.

Certainly, if the Corporation makes
a mistake—we all make mistake—it
must be pointed out. If any official of
the corporation is guilty of nepotism—
because theie is nepotism—if there 1s
corruption, all that must be looked _nto
and those responsible caught. There
have been wrong types of transactions
which must be checked. But we
should not judge by 10-20 transactions.
Does the House'know how many
transactions they pyt through in one
day? I have transacted on behalf of
private industrialists Rs. 10
crores—Rs. 20 crores worth of busi-
ness and I know how difficult it is. In
these transactions, the price is some-
thing today but after three days ‘t is-
changed.. We do not know what the
background was,

My hon. friend referred to the sugar
transaction. I can assure him that but
for that transaction, we would not be

earning so much foreign exchange
that we are, India is earning
Rs. 30 crores foreign exchange

from sugar. In all our history, wh

did we export so much sugar at the
best international price: the London:
daily price plus the premium of $19.00
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for Canada, if it is for Japan another
premium, if it is for UK or USA,
another premium and so on, Every-
where, the best price has been earned
because we sold 1t. Today uniformly
‘we are able to get the London daily
price. If a ship from India is leaving
today, it will be at today’s price, if it
leaves ten days after, it will be at the
price ruling then.

This is one of the best transactions.
T can assure the hon. House that that
is why we have now got a foothold
in the sugar market of the world.
Our export is 5 lakh tons this year;
it may be 73 lakh tons if the produc-
tion is good next year. In this way,
‘we want to reach upto a million tons,
if we can afford to produce more
sugar, so that we earn more foreign
-exchange,

Shri Indrajit Gupta: Was there any
:open tendering for prices?

Shri Manubhai Shah: Yes. There
‘were many offers. Barter firms gave
their quotations and we selected the
‘best one which was in the national in-
terest. After all, we have to go by the
stability of the firm, their experience
in the field and the price that we get
per ton, how much is the price another
firm is quoting etc. We took the high-
.est price.

In regard to the fertiliser also, it
‘was at internationally competitive
price. Only 50 per cent was taken on
‘barter, the rest was on cash.

We are glad that today, we have
‘come to know that there is an increase
in foreign trade to the
-extent of Rs. 55 crores.
This is not just a miracle; it is all work
.done by the various officials in diff-
.erent parts of the Ministry in con-
nection with small, small items, a
little bit of sugar here, a little bit of
iron ore there, a little bit of engineer-
“ng goods etc. All these have been in-
creased, and I am not sure whether
#this rate can be maintained, because I
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am myself surprised that in seven
months this year we have increased
our exports by Rs. 55 crores, an aver-
age of over Rs. 8 crores per month.
I cannot forecast what will happen in
future, but even if we can maintain
Rs. 40 to Rs. 45 crores extra, which is
the national target, we should be
thankful for that in the pre-
sent state of intense competition in the
world tnarket, when our local demands
are rising because of the population
increasing faster than our national
production. I need not elaborate on
that now.

The State Trading Corporation has
been doing work in different direc-
tions, and I am glad to have the bene-
fit of the advice and observations of
the hon. Members. I shall be grate-
ful if they take continued interest in
this activity, not only once in six
months or a year when the debate
comes up.

Shri Nath Pai: I have also referred
to the car deal. Please give a fair deal
without twisting what I said. We
want the STC to succeed, not to fail,
and that is why we are offering criti-
cism,

Shri Manubhai Shah: I really wel-
come your suggestions and with the
greatest humility accept the comments
you have made. I believe you have a
living interest in this matter, ang that
you are offering constructive sugges-
tions.

Coming to the car question, this is
something which is not really the
function of the State Trading Corpora-
tion. The House was raising this
question often and was even angry
that those cars coming from various
sources should be sold at such high
prices in the country. It was a two-
told loss. The gentlemen who used to
bring the cars because of certain in-
ternational obligations, used to sell
them at three or four times the price.
All that money used to go away again
in foreign exchange, Because of their
immunity, we lost both the rupee and
the foreign exchange. I can assure
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the House that al] these 'malpractices
have been put an end to. They are
sold to the highest tenderer, and only
those who can afford can buy them.
We are not giving them to Ministers,
officials or even Members of Parlia-
ment. Even though requests came,
we said that there would have to be
bid for the cars and buy them at the
highest price. We are doing this not
because we want to make a profit.

Shri Nath Pai: You said you are not
giving. I said you were giving. 1
know today the practice has changed,
but in the initial stages when the STC
took over this business, it was a closed
shop, the cars being sold only within
certain circles. Am I zi0t right?

Shri Manubhai Shah: In the early
stages, one of the understandings with
those people was that we would not
sell the cars. Then we had to explain
to them that this would not work. We
had to go gently and gradually. I can
assure the hon. Member that even at
that time, excepting one or two cases,
the cars were sold to the Tourist De-
partment, Raj Bhavans, Rashtrapati
Bhavan or Ministries of the Govern-
ment of India and the State Govern-
ments. About two to three hundred
cars have been disposed of, as I said
in answer to a question tabled by an
hon. Member. It was not our function,
but we have taken it up because you
friends desired it, because the public
in this country wanted it, wanted that
the profiteering, racketeering and
black 'marketing should be stopped.
We have put a total stop to that. It
is quite possible ‘that the vested in-
erests who have been hit hard will
come and complain to you, but I am
prepared to look into every individual
case that you may bring to my notice.
After all, I cannot vouch for every
officer. If there is collusion, I may
assure you that, whether it is in_ this
car deal or anything else, he will not
Temain there. When we entrust
them with so much public money, they
cannot dare flout the opinion of this
House or this Government. I have
been watching the disposal of cars
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even personally, and I have not come

across any instance of malpractice or

collusion.

However, this ig not a subject to be
too much debated about, because it
was a complicated job which we have
taken up in the national interest, to
remedy the harm jt was doing. If any
improvement in the procedure can be
suggested, I shall be grateful.

Shri Tyagi: 1 had posed a question
which has not been answered yet. May
I remind the hon. Minister of a serioug
allegation against the STC? The STC
exports things at a much lower price
and the exporter is given a licence in
exchange for import so that he can
sell those commodities in the market
at a higher price and thus cut his
losses. Is that practice carried on or
not?

Shri Manubhaj Shah: Sir, 1 had
missed that point. What the hon.
Member says is different. I will ex-
plain it. Suppose manganese ore is
exported. The price of ore in this
country according to the lowest price
of the miner would be, let us suppose,
Rs. 120 or 24 US dollars. The world
price is today 17 to 19 dollars- or
Rs. 80-95. On this there will be a loss
of 5 dollars per ton; he cannot afford
to sell ore like that. It is no use if
we do not give him the minimum rea-
sonable profit which could keep his
labour going and his mind working.
There is in such cases what is called
the counter patronage of barter. We
allow him to import something at a
fixed premium. It is not an import
licence or profiteering at the cost of
the consumer nor is it allowed in
foreign exchange. Since he suffers a
losg of Rs. 25 per ton, to that extent
from the goods that may come maybe
some 'machinery or certain things like
chemicals etc. he is allowed to make
good that loss. The price is absolu-
tely competitive; not one rupee more
is allowed to him and then he gets
this in terms of India rupees to- the
extent of Rs. 20 or 25 when he trags-
fers the goods to the actual users or
people who actually consume it. I can
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assure the hon. Member that there is
no blackmarketing or profiteering.

Shri Tyagi: Is the sale price fixed

and does he sell at that particular
price?

Shri Manubhai Shah: Yes, Sir. If
amy transaction like that comes (o the
motice of the hon. Members I request
them to write to me. There is the
price fixed; he cannot charge more
than that legally. This is the common
practice all over the world. One-third
or one-fourth of Japan’s whole foreign
trade is based on barter like this or
link deals. There is no hanky-panky
about it. These link deals are based
en well-known business principles and
they do not smack of any type of cor-
ruption or malpractice.

Shri Nath Pai: We raised the ques-
tion whether jt is not profitable to get
these licences and sel] them in the
eper market in Bombay or Ahmeda-
bad? What they do is that they sell it
eut rather thap import it and they
find it lucrative,

Shri Manubhai Shah: It does not
eencern the STC but as a general ques-
tiom eoncerning import-export trade, 1
ean certainly answer it. It is true that
semetimes in this gcarcity market such
things happen even in respect of actual

users’ licences who have no corres-’

ponding obligation to export. That is
why we penalise them, we have taken
people to court under the Indian Sea
Customg Act and under the Export
Control Act. But the malpractices
wherever they are, are far more exag-
gerated than they really are. Our im-
ports are Rs. 1,250 crores and exports,
Rs. 750 or 800 crores altogether about
Rs. 2,000 crores p year and we have
more than 7-8 lakhs of export-import
licences. If some few of them are
trading in a bad way, I can only ask
the forgiveness of the House. We can
catch a few but we cannot put a
pqliceman behind every citizen of this
eountry. I do not think that my coun-
try is so untrustworthy. Shri Indrajit

AUGUST 26, 1963

Report of State 2758
Trading Corporation of India

Gupta may say that the whole trade
should be nationalised. But we can
trust the men of this country; they are
trustworthy. In the past they traded
all over the world, from generation to
generation, from grandfather to father
and from father to son; the plighted
word of the forefather was honoured
and respected by the son or even the
grandson without any written docu-
ments—only the word of mouth.
Goods from this country reached across
the seven seas; they traded and never
faltered in payment or in deliveries or
in quality of goods. That is the tradi-
tion which you have to bring back.
And, therefore, good mixture of social
discipline in terms of State trading in
the public sector and a regulated
private sector is the only answer te
a mixed economy which this country
has accepted, which thjg hon. House
has approved, and which this Govern -
ment is permitted to adopt as a policy,
and within that framework the State
Trading Corporation functions.

r

Shri S. C. Samanta (Tamluk): Shri
B. K. Dag referred to the export of
rice by the State Trading Corporation.
Wil] the hon. Minister throw some
light on it?

Shri Manubhai Shah: It is a little
delicate matter, but we are producing
some basumati rice, very high in
quality, which fetches Rs. 2 to Rs. X,
and we export it at 14 annas, 12 annas,
or even 10 annas, It is good to forgo
a little luxury and earn some foreign
exchange and get three times the rice
of the same value. It ig the only eco~
nomics,

Shri Tyagi: Is that Dehra Dun rice?
Shri Manubhai Shah: Yes.

Shri Tyagi: Then you can go ahead.

Mr. Deputy-Speaker: Does Shri
M. L. Dwivedi want to reply?

Shri M. L. Dwivedi: No. (Interrup-
tion).



2759 Motion re: BHADRA 4, 1885 (SAKA) Report of State 276e

[} Trading Corporation of India
Mr. Deputy-Speaker: The question Accounts and the comments of the
ins: Comptroller and Auditor General
thereon, laid on the Table of the
Some Hon, Members: There is no House on the 4th December, 1962.”
voting on this,
Mr. Deputy-Speaker: I have to put The motion was adopted.
it to the House. The question is:
.28 hrs.
“That this House takes note of 1728 hrs
the Annual Report of the State . X R
Trading Corporation of India The Lok Subha then adjourned till
Limited, New Delhi, for the year Eleven of the Clock on Tuesdey,

1961-62, along with the Audited August 27, 1963/Bhadra 5, 1885 (Saka).



